Factual and action taken report of joint committee in the matter of Girraj
Prasad V/s State of Rajasthan & Ors, Original Application No. 116/2024
(CZ), Hon’ble NGT, Central Zone Bench, Bhopal

Background

The case has been filed by the applicant Sh. Girraj Prasad against the mining
leases namely M/s Jhirkeshwar Mahadev Pvt Ltd ( ML No. 31/2020) near village-
Nayabas Tehsil- Ramgarh District- Alwar, M/s Aasu Ram S/o Shri Hemta Ram (ML No.
29/2020) near village- Nayabas Tehsil- Ramgarh District- Alwar, M/s Babu Lal Meena
S/o Shri Ghisaram Meena (ML No. 39/2021) near village- Nayabas Tehsil- Ramgarh
District- Alwar and Stone Crusher unit namely M/s Jhirkeshwar Mahadev Pvt Ltd
established on ML No. 31/2020 located near village- Nayabas Tehsil- Ramgarh District-
Alwar. The applicant has alleged that the mining leases and Stone crusher are operating
on the land earlier recorded as ‘Gair Mumkin Pahad’ which is subsequently converted to
‘Barani’. The applicant has also raised the issues related to violation of environmental
laws, use of heavy blasting, round the clock mining, benches are not there, unscientific,
illegal & rampant mining, damaged to the agricultural fields and no saftety zone
maintained by the mining leases.

Order
Hon’ble NGT, Central Zonal Bench in its order dated 14.05.2024 has directed as follows:

9. We deem it just and proper to call a report on the matter in issue, in present application,
from a Joint Committee consisting of:-
(i)  One Representative from the District Collector, Alwar (Rajasthan)
(if)  One Representative from the Rajasthan State Pollution Control Board. (Rajasthan)
(ili) One Representative from the Public Land Protection Cell, Rajasthan (Respondent

No. 7) through District Collector Alwar (Rajasthan)

10. The committee is directed to visit the site, examine it and submit the factual and action
taken report within four weeks. The State PCB will be the nodal agency for coordination
and logistic support.

Accordingly, District Collector, Alwar, vide letter no 1770 dated 16.07.2024
nominated Sub Divisional Officer, Ramgarh as representative on his behalf and
nominated Additional District Magistrate — First, Alwar as representative of the
Public Land Protection Cell, Rajasthan. Letter dated 16.07.2024 has been enclosed
as Annexure-1.

Accordingly, Member Secretary, Rajasthan State pollution control Board, Jaipur
(Rajasthan) vide letter no 472 dated 20.05.2024 nominated Regional officer,
Rajasthan State Pollution Control Board, Alwar as representative on behalf of
Rajasthan State Pollution Control Board. Letter dated 20.05.2024 has been
enclosed as Annexure-2.
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Joint Committee Visit

In accordance with the aforementioned orders and letters, following officials
visited the site on 05.08.2024:
I. Sh. Veerendra Kumar Verma, ADM - | Alwar as representative of Public
Land Protection Cell, Rajasthan.
ii. Smt. Neetu Karol, SDM, Ramgarh as representative of District Collector,
Alwar (Rajasthan).
iii.  Sh. Deependra Jharwal, Regional Officer, Rajasthan State Pollution Control

Board, Alwar as representative of Rajasthan State Pollution Control Board.

Apart from the above officials, the applicant Shri Girraj Prasad was also invited
through e-mail (copy of e-mail dated 04.08.2024 is enclosed as Annexure-3) and
telephone on 04.08.2024 to appear at the site during joint committee visit to provide
information regarding the issues/non-compliance raised in the writ petition, however, the
applicant did not appear at the site during the the Joint Committee Visit.

Attendance sheet of joint committee visit is enclosed as Annexure-4.

Observations made by joint committee during site visit:

Joint team visited mining leases namely M/s Jhirkeshwar Mahadev Pvt Ltd (ML
No. 31/2020), M/s Aasu Ram S/o Shri Hemta Ram (ML No. 29/2020), M/s Shri Babu Lal
Meena S/o Shri Ghisaram Meena (ML No. 39/2021) and Stone Crusher unit namely M/s
Jhirkeshwar Mahadev Pvt Ltd established on ML No. 31/2020 located near village -
Nayabas, Tehsil - Ramgarh, District - Alwar to verify the contents/ grounds raised by the
applicant. During inspection Shri Anil Goyal, Manager was present as representatives of
all mining leases and stone crusher.

Observations from Revenue Department:

a. According to revenue records Khasra no 1551/971 (2.11 hectares) is registered in
the name of M/s Jhirkeshwar Mahadev Private Limited and the land type is
‘Barani-1’. Mining lease is alloted in Khasra no 1551/971. Khasra no 1551/971
has aerial distance of 1280 meter from the original population area of the village
Nayabas, 1230 meter from Narwala ka baas which is hamlet of village Nayabas,
850 meter from the village Sainthli and 910 meter from Government Senior
Secondary School, Sainthli.

b. According to revenue records Khasra no. 1554/971 (1.05 hectares) is registered in
the name of M/s Babulal Meena S/o Ghisaram Meena and the land type is ‘Barani-
1°. Mining lease is alloted in Khasra no. 1554/971. Khasra no. 1554/971 has aerial
distance of 1260 meter from the original population area of the village Nayabas,
1200 meter from Narwala ka bas which is hamlet of village Nayabas, 856 meter
from village Sainthli and 900 meter from Government Senior Secondary School,
Sainthli.
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c. According to revenue records Khasra no. 1556/971 (1.05 hectares) is registered in
the name of M/s Aasu Ram S/o Hemta Ram and the land type is ‘Barani-1°.
Mining lease (ML no 29/2020) is alloted in Khasra no. 1556/971. Khasra no.
1556/971 has aerial distance of 1250 meter from the original population area of
the village Nayabas, 1170 meter from Narwala ka bas which is hamlet of village
nayabas, 860 meter from village Sainthli and 880 meter from Government Senior
Secondary School, Sainthli.

d. No government land is involved in the said area, hence no comment is required
from the Public Land Protection Cell in this matter.

e. Letter of Tehsildar, Ramgarh to Sub District Magistrate, Ramgarh dated
10.07.2024 regarding land title is enclosed. (Copy of letter dated 10.07.2024
enclosed as Annexure — 5)

Status of pollution control measures adoped by Stone Crusher/ Mining Leases:

a. M/s Jhirkeshwar Mahadev Pvt. Ltd (Stone Crusher) situated on ML no 31/2020
(Khasra no. 1551/971), Near Village- Nayabas, Tehsil- Ramgarh, District- Alwar.

i. During site visit, stone crusher was found operational.

ii. Unit is having 01 Primary Crusher (Jaw Crusher of size 42°X28’),
01 Secondary Crusher (Cone Crusher of capacity of 250 TPH), 01
Vibratory Screen and conveyors, 04 transfer points were provided.

iii. No D. G. Set was found at the site.

iv. Unit does not have any bore-well and the raw water demand is
being fulfilled by outside tanker supply. Unit has provided storage
tank of 06 KL for the same.

v. A boundary wall of about 6 feet high of galvanized iron (Gl) sheet
was provided on three sides of the crusher for demarcation of the
land and a gravel road was passing through the remaining one side.

vi. All the machinery has been covered with Gl sheets and the
conveyor belt has been covered with green net and arrangements for
water sprinkling have also been made at appropriate points e.g. inlet
and outlet of primary crusher, secondary crusher, vibratory screen
and conveyor.

vii. No mechanical chute is provided on the dust conveyor, however,
arrangements are made by the unit to reduce the falling height of the
material with the help of drums from the conveyor and wind
breaking wall of about 6 feet high GI sheet provided to act as a wind
barrier between conveyors to control fugitive emissions.

viii. The unit has grown approx 11 full grown and 15 medium grown
plants in the premises of the stone crusher, besides above unit has
planted 300 trees in premises of Goverment Schools. (Copy of letter
of Goverment schools are enclosed as Annexure- 24). In addition
to above, unit has submitted receipt of Forest Department,
Rajasthan for purchasing of 350 nos of trees under the ‘Tree Outside
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Forest Area’ Programme. (Copy of receipt of Forest Department,
Rajasthan dated 02.08.2024 is enclosed as Annexure-25)

Unit has obtained Consent to Operate from the State Board for
Stone Crushing unit having capacity of 7,50,000 Ton/ Annum vide
State Board’s letter dated 14.10.2023 having validity up to
31.08.2033, Copy of consent to operate dated 14.10.2023 enclosed
as Annexure- 6.

Photos with GPS co-ordinates of Stone Crusher, taken during site
visit are enclosed as Annexure- 7.

b. M/s Jhirkeshwar Mahadev Pvt. Ltd (Mines) located at ML no 31/2020 (Khasra no.
1551/971), Near Village- Nayabas, Tehsil- Ramgarh, District- Alwar.
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Vi.
Vil.

During the site visit, mining activity was not operational and as
reported by the representative mining activity has been closed from
last 2 days as mining area has been filled through rainfall water.

. Topsoil was found stacked at one side of mining lease and no

overburden was found within the mining area.

Open cast method was being used for mining and during site visit
one mining pit was observed

Unit has obtained Consent to Operate from the State Board for
Mining of Masonary Stone having capacity of 3,94,020 Ton/
Annum vide State Board’s letter dated 01.11.2021 having validity
up to 30.09.2026, Copy of consent to operate dated 01.11.2021
enclosed as Annexure- 8.

The unit has grown approx 15 full grown and 25 medium grown
plants in the premises of the mining lease, besides above unit has
planted 150 trees in premises of Goverment Senior Secondary
School, Sainthli Ka Bas, Tehsil: Ramgarh, District: Alwar and
Goverment Senior Secondary School, Sainthli, Tehsil: Ramgarh,
District: Alwar each. (Copy of letter of Goverment Senior
Secondary School, Sainthli, Tehsil: Ramgarh, District: Alwar and
Copy of letter of Goverment Senior Secondary School, Sainthli Ka
Bas, Tehsil: Ramgarh, District: Alwar are enclosed as Annexure-
24). In addition to above, unit has submitted receipt of Forest
Department, Rajasthan for purchasing of 350 nos of trees under the
‘Tree Outside Forest Area’ Programme. (Copy of receipt of Forest
Department, Rajasthan dated 01.10.2023 & 02.08.2024 is enclosed
as Annexure-25)

Unit has made arrangements for water sprinkling throug tankers.
Unit has obtained Environmental Clearance for Mining of Masonary
Stone (Production — 3,94,020 TPA) from State Level Environement
Impact Assessment Authority, Rajasthan vide letter dated



viii.

12.08.2021, Copy of Environemtal Clearance dated 12.08.2021
enclosed as Annexure- 9.

Photos with GPS co-ordinates of Mines, taken during site visit are
enclosed as Annexure- 10.

c. M/s Shri Aasu Ram (Mines) located at ML no 29/2020 (Khasra no. 1556/971),
Near Vlllage Nayabas, Tehsil- Ramgarh, District- Alwar.

Vi.

Vil.

During the site visit, mining activity was not operational and as
reported by the representative mining activity has been closed from
last 2 days as mining area has been filled through rainfall water.

. Topsoil was found stacked at one side of mining lease and no

overburden was found within the mining area.

The unit has grown approx 12 full grown and 27 medium grown
plants in the premises of the mining lease, besides above unit has
planted 100 trees in premises of Goverment Senior Secondary
School, Sainthl, Tehsil: Ramgarh, District: Alwar. (Copy of letter of
Goverment Senior Secondary School, Sainthli, Tehsil: Ramgarh,
District: Alwar is enclosed as Annexure- 24). In addition to above,
unit has submitted receipt of Forest Department, Rajasthan for
purchasing of 200 nos of trees under the ‘Tree Outside Forest Area’
Programme. (Copy of receipts of Forest Department, Rajasthan
dated 01.10.2023 & 01.10.2023 are enclosed as Annexure-25)

Unit has made arrangements for water sprinkling throug tankers.
Unit has obtained Consent to Operate from the State Board for
mining of masonary stone having capacity of 1,50,000 TPA vide
State Boards letter dated 01.11.2021 having validity up to
31.09.2026, Copy of consent to operate dated 01.11.2023 enclosed
as Annexure- 11.

Unit has obtained Environmental Clearance for Mining of Masonary
Stone (Production — 1,50,000 TPA) from State Level Environement
Impact Assessment Authority, Rajasthan vide letter dated
26.08.2021, Copy of Environemtal Clearance dated 26.08.2021
enclosed as Annexure- 12.

Photos with GPS co-ordinates of Mines, taken during site visit are
enclosed as Annexure- 13.

d. M/s Shri Babulal Meena (Mines) located at ML no 39/2021 (Khasra no. 1554/971
& 1555/ 971) Near Village- Nayabas, Tehsil- Ramgarh, District- Alwar.
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During the site visit, mining of masonary stone was going on.
Topsoil was found stacked at one side of mining lease and no
overburden was found within the mining area.

The unit has grown approx 12 full grown and 27 medium grown
plants in the premises of the mining lease, besides above unit has



Vi.

Vili.

planted 100 trees in premises of Goverment Senior Secondary
School, Sainthl, Tehsil: Ramgarh, District: Alwar. (Copy of letter of
Goverment Senior Secondary School, Sainthli, Tehsil: Ramgarh,
District: Alwar is enclosed as Annexure- 24). In addition to above,
unit has submitted receipt of Forest Department, Rajasthan for
purchasing of 220 nos of trees under the ‘Tree Outside Forest Area’
Programme. (Copy of receipts of Forest Department, Rajasthan
dated 01.10.2023 & 01.11.2023 are enclosed as Annexure-25)

Unit has made arrangements for water sprinkling throug tankers.
Unit has obtained Consent to Operate from the State Board for
mining of masonary stone having capacity of 2,25,000 TPA vide
State Board’s letter dated 20.02.2023 having validity up to
31.12.2027, Copy of consent to operate dated 20.02.2023 enclosed
as Annexure- 14.

Unit has obtained Environmental Clearance for Mining of Masonary
Stone (Production — 2,25,000 TPA) from State Level Environement
Impact Assessment Authority, Rajasthan vide letter dated
20.12.2022, Copy of Environemtal Clearance dated 20.12.2022
enclosed as Annexure- 15.

Photos with GPS co-ordinates of Mines, taken during site visit are
enclosed as Annexure- 16.

Information collected from various villagers regarding environemental pollution
related problems/nuisance, if any, arising from the concerned stone crushers/mining
leases. Details are as follows:

a) Sh. Bhikam Singh resident of village- Sainthali (Contact no. 6378745532)

b)

d)

reported that ‘No dust emission, no vibration problem and regular water
sprinkling is carried out’

Sh. Hazari Lal residents of village- Nayabas (Mob no. 8742081362)
reported that ‘they do not have any problem with the operation of stone
crusher and mining leases’.

Sh. Vikesh Meena resident of village Nayabas (Mob no. 7239895051) also
reported ‘that they do not have any problem with the operation of stone
crusher and mining leases’.

Sh. Babulal Meena resident of village Nayabas (Mob no. 9571539231)
reported that ‘unit gives prior information for blasting operation’.

Fugitive Emissions Monitoring of M/s Jhirkeshwar Mahadev Pvt. Ltd (Stone
Crusher) situated on ML no 31/2020 and Ambient Air Quality Monitoring in mining lease
area of M/s Shri Babulal Meena (Mines) located at ML no 39/2021 were carried out
during the joint committee visit and the analysis reports shows that the parameters are
within the prescribed limits, Copy of analysis reports dated 07.08.2024 enclosed as
Annexure- 17 and 18.
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As per records available with Rajasthan State Pollution Control Board, no
complaint has been received regarding environemental pollution and damage of
surrounding agricultural fields. During joint committee report, no dust deposition was
found on the nearby agricultural fields. A photograph of surrounding fields is enclosed
as Annexure- 19.

Observations from Mining Engineer and Geology Department, Alwar vide letter dated
08.08.2024, copy enclosed as Annexure - 20:

Site inspection of mining leases namely M/s Jhirkeshwar Mahadev Pvt
Ltd (ML No. 31/2020), M/s Aasu Ram S/o Shri Hemta Ram (ML No. 29/2020), M/s
Shri Babu Lal Meena S/o Shri Ghisaram Meena (ML No. 39/2021) located near
village - Nayabas, Tehsil - Ramgarh, District — Alwar was carried out by the mining
department on 07.08.2024 and during inspection, deephole blasting and operation of
heavy earth moving machine was carried in alloted area in safe manner.

Earlier Inspections/monitoring carried out by the Rajasthan State Pollution
Control Board:

As per records available with Rajasthan State Pollution Control Board, consent to
operate has been issued to the stone crusher after physical verification of pollution
control measures on 12.10.2023, Copy of inspection report dated 12.10.2023 enclosed as
Annexure- 21. Fugitive Emission Monitoring of M/s Jhirkeshwar Mahadev Pvt Ltd
(Stone Crusher) was carried out by the State Board on 04.01.2024 and the parameters
were found to be within the prescribed limits of the Environment (Protection) Act, 1986,
Copy of monitoring report dated 08.01.2024 enclosed as Annexure- 22. Further survey of
the stone crusher was also conducted on 16.01.2024 and pollution control measures were
found adequate during the survey, Copy of survey report dated 16.01.2024 enclosed as
Annexure- 23.

ANNEXURES

I. District Collector, Alwar letter dated 16.07.2024 (Annexure- 1).
ii. Member Secretary, Rajasthan State Pollution Control Board, Jaipur letter
dated 20.05.2024 (Annexure- 2).
iii. Copy of E-mail to Applicant dated 04.08.2024 (Annexure- 3).
Iv. Attendence sheet of joint committee visit on 05.08.2024 (Annexure- 4).
V. Factual report of Tehsildar, Ramgarh vide letter dated 10.07.2024 (Annexure-
5).
Vi. Copy of Consent to operate of M/s Jhirkeshwar Mahadev Pvt Ltd (Stone
Crusher) dated 14.10.2023 (Annexure- 6).
Vii. Photographs with GPS Co-ordinates of Stone Crusher captured during joint
committee visit (Annexure- 7).
Viil, Copy of consent to operate of M/s Jhirkeshwar Mahadev Pvt Ltd (Mines)
dated 01.11.2021(Annexure- 8).
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Xi.

Xii.

Xiil.

Xiv.

XV.

XVi.

XVii.

XViil.

XiX.

XX.

XXI.

XXil.

XXiil.

XXIV.

XXV.

Copy of Environmental Clearance issued vide State Level Environment
Impact Assessment Authority, Rajasthan letter dated 12.08.2021 (Annexure-
9).

Photograps with GPS Co-ordinates of mining lease area of M/s Jhirkeshwar
Mahadev Pvt. Ltd captured during joint committee visit (Annexure- 10).
Copy of consent to operate of M/s Shri Aasu Ram (Mines) dated 01.11.2021
(Annexure-11).

Copy of Environmental Clearance issued vide State Level Environment
Impact Assessment Authority, Rajasthan letter dated 26.08.2021 (Annexure-
12).

Photographs with GPS Co-ordinates of mining lease area of M/s Shri Aasu
Ram captured during joint committee visit (Annexure- 13).

Copy of consent to operate of M/s Shri Babulal Meena (Mines) dated
20.02.2023 (Annexure- 14).

Copy of Environmental Clearance issued vide State Level Environment
Impact Assessment Authority, Rajasthan letter dated 20.12.2022 (Annexure-
15).

Photographs with GPS Co-ordinates of mining lease area of M/s Shri Babulal
Meena captured during joint committee visit (Annexure- 16).

Rajasthan State Pollution Control Board Alwar analysis report no. 3963 dated
07.08.2024 (Annexure- 17).

Rajasthan State Pollution Control Board Alwar analysis report no. 3964 dated
07.08.2024 (Annexure- 18).

Photograph of surrounding fields with GPS Co-ordingates, captured
during joint committee visit (Annexure- 19).

Mining Engineer and Geology Department, Alwar letter dated
08.08.2024, (Annexure — 20).

Rajasthan State Pollution Control Board Alwar Inspection report of stone
crusher dated 12.10.2023 (Annexure- 21).

Rajasthan State Pollution Control Board Alwar analysis report no. 2992 dated
08.01.2024 (Annexure-22).

Rajasthan State Pollution Control Board Jaipur survey report dated 16.01.2024
(Annexure- 23).

Letter of Government Senior Secondary School Sainthli and Sainthli ka Bas
dated 12.10.2023 (Annexure-24)

Receipts of Forest Department, Rajasthan (Annexure-25)

7\
r\

(Deependra Jharwal) (Neétu' Karol) (Veerendra Kumar Verma)

Regional Officer, Sub Divisional Officer, Additional District Collector - [
RSPCB, Alwar Ramgarh, District: Alwar Alwar
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- One representative from the District Collector, Aiwar (Rajasthan).
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141- 2716804, 2716800 e-mail : member-secretary(@rpcb.nic.in

Helpline No. : 0141-2716877
No. F.10 (602) RPCB/Legal/NGT/2024/ £} ) Date: 26-05-2024

nal Officer,
Rajasthan State Pollution Control Board,
Alwar
Subject - Hon'ble National Green Tribunal, Bhopal order dated 14.05.2024 in Original Application No.
116/2024 (CZ), Giriraj Prasad V/s State of Rajasthan & Ors
Sir, ————
With reference to above subject matter, it is to inform that the Hon’ble NGT has passed an
order dated 14.05.2024 and directed inter-alia as follow:-
5. We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of:-
(i) One representative from the District Collector, Alwar (Rajasthan)
(i) One Representative from the Rajasthan Pradesh Pollution Control Board,
(Rajasthan)
(iif) One representative from the Public Land Protection Cell, Rajasthan
(Respondent No. 7) through Collector Alwar Rajasthan)
6. The Committee is directed to visit the site, examine it and submit the factual and
action taken report within four weeks.. The State PCB will be the nodal agency for
coordination and logistic support.

You are hereby nominated as member of the committee as well as Nodal Officer on behalf of
RSPCB with the direction to ensure compliance of Hon’ble NGT dated 14.05.2024. Copy of Hon’ble
NGT order dated 14.05.2024 is being enclosed for ready reference.

Enclosed-As above

(Vijai N.)
Member Secretary
Copy 1o following for Information and for further necessary action —
I. District Collector, Alwar , Rajasthan
Member Secretary
\lta A : A
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‘- 3 ! G ma | I RO RSPCB Alwar <ro.alwar@gmail.com>

Regarding NGT O.A. no. 116/2024

1 message

RO RSPCRB Alwar <ro.alwar@gmail.com> Sun, Aug 4, 2024 at 4:50 PM
To: “wildkachhawa@yahoo.co.in" <wildkachhawa@yahoo.co.in>

Sir,
PFA

Regional Office,
Rajasthan State Pollution Control Board, Alwar

) NGT OA 116:2024 FINAL (1).pdf
524K



Regional Office
RAJASTHAN STATE POLLUTION CONTROL BOARD ... hf E
,_:,.‘-._ -, D-Block, Ambedkar Nagar, Alwar-301001 i Py
N ‘_‘{ .~ Email- ro.alwar@gmail.com Website www.environment.rajasthan.gov.in \ ; Emvirgnment

RPCB/RO/ALW/Gen-396/ |3 50 - [B55 Date- 01 [ 08 ‘ Q034
Registered/E-mail Hon’ble NGT Matter
Most Urgent

1. Additional District Collector-First, Alwar
_ Sub Divisional Officer, Ramgarh, District: Alwar

(%)

Subject: Regarding Hon'ble National Green Tribunal (NGT), Central Zone Bench, Bhopal
order dated 14.05.2024 in the matter of Girraj Prasad Vs State of Rajasthan & Ors
Original Application No. 116/2024 (CZ).

Reference: -

1. Hon’ble NGT order dated 14.05.2024 in the matter of Girraj Prasad Vs State |

of Rajasthan & Ors Original Application No. 116/2024 (CZ), (Copy enclosed). |

2. Member Secretary, Rajasthan State Pollution Control Board, Jaipur letter no. |

472 dated 20.05.2024 (Copy enclosed). 4

3. This office letter no. F.No. RPCB/RO/Alwar/G-396/790-791 dated 11.06.2024 ‘

(Copy enclosed).
4. District Collector, Alwar letter no. 1770 dated 16.07.2024 (Copy enclosed).

Sir/Ma’am,

With reference to the Hon’ble NGT, Central Zone Bench, Bhopal order dated
14.05.2024 in the matter of Girraj Prasad Vs State of Rajasthan & Ors Original Application
No. 116/2024 (CZ) and above referred letters following date and time has been decided for
the first Joint Committee meeting/ site visit in order to formulate further course of action so
that compliance of Hon’ble NGT order may be done in time bound manner:

Date and Time — 5" August, 2024 at 11:30 AM

Place — Office of Additional District Collector-First, Mini Secretariat, Alwar

Therefore, in view of above, it is requested to ensure your presence on the aforesaid
date and time. The next date of hearing of the matter is on 12 August, 2024.

Yours Sincerely,

Encl: As above.
(Deependra Jharwal)
Regional Offi
egiona cg:,]va

Copy to following for information:
I. Member Secretary, Head Office, Rajasthan State Pollution Control Board, Jaipur
Group Incharge (Legal), Head Office, Rajasthan State Pollution Control Board, Jaipur

Mining Engineer, Alwar with advise to remain present durmg Committee meeting/
site visit as matter is also related with illegal mininb ag %tu re
4. Mr Girraj Prasad S/o Shri Raghunath Meend R/§ f\nir Ka Ba har, Bansu

Alwar (Email- v !dbach - 9 '}Q“ﬁned by D ndra Jharwal
3t b esignatio
Engineer
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Attendence sheet

of Joint Committee meeting/ visit in matter of
Original Application No. 116/2024 (CZ), Girraj Prasad Vs State of Rajasthan & Ors.

Place: Office of Additional District Collector-First, Mini Secretariat, Alwar Date: 05/08/2024
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Regional Office Alwar
- Rajasthan State Pollution Control Board
S — D-Block, Ambedkar Nagar, Alwar-301001
=
ot it} s’ Phone: 0144-2372996

h\1/4
Registered
FileNo : F(chh]lear{Ramgarh}{GNS(1]{2021-2022/1342-1343

OrderNo: 2023-2024/Alwar/12309

UnitId : 115195
M/s Jhirkeshwar Mahadev Pvt. Ltd.
32, Vijay Mangal, Delhi Alwar Road, Firojpur Jhirka, Nooh
Mewat (Haryana), Firojpur]hirka Tehsil:Firojpur Jhirka
District:Nooh Mewat (Haryana)
Sub: Consent to Operate under Section 21(4) of the Air (Prevention & Control of Pollution) Act,

1981.
Ref:  Your application for Consent to Operate dated 28/09/2023 and subsequent correspondence.

Sir, .
Consent to Operate under the provisions of Section 21/(4) of the Air (Prevention & Control
of Pollution) Act, 1981, (hereinafter to be referred as the Air Act) as amended to date and
rules & the orders issued thereunder is hereby granted for your Stone Crusher plant
situated at ML No 3172020, Khasra No 1551/971, Near Village- Nayabas, Nayabas

Tehsil:Ramgarh District:Alwar , Rajasthan, subject to the following conditions:-
1 That this Consent to Operate is valid for a period from 28/09/2023 to 3 1/08/2033.

2  That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity with Unit

STONE GRIT & DUST Product 750,000.00 TON/JANNUM

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Page 1 of 5

Location:
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Regional Office Alwar

Rajasthan State Pollution Control Board

—Laiasthan
D-Block, Ambedkar Nagar, Alwar-301001
o W
L= 1 Phone: 0144-2372996
N
Registered
FileNo : F(Tech)/Alwar(Ramgarh)/6745(1)/2021-2022/1342-1343
OrderNo: 2023-2024/Alwar/12309 Date: Oct 142023 2:31PM
Unit Id : 115195
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.360 NIL 0.360
Septic Tank and Soakpit

5 That the project proponent shall be liable to remit outstanding consent fee; if any,
on account of lapsed consent period/consent to establish/default
period/additional consent fee as and when asked for.

6 That this Consent to Operate is being issued for establishing of stone crusher plant
having crushing capacity of 7,50,000 Ton per annum at the premises situated at ML
No. 31/2020, Khasra No. 1551/971, at/near Village :- Nayabas, Tehsil:- Ramgarh,
Distt - Alwar.

7 That the pollution control measures should be installed as per details contained in
guidelines for Abatement of pollution in stone crusher industry issued by the Board
vide letter no. SCMG (Gen-3)/RPCB/307 dated 05/06/2018. The guidelines are
available on website of the Board (www.rpcb.nic.in).

8 That proponent shall employ the best available technology and physical
infrastructure capable of controlling the air pollution during crushing operation.

9 That the total capital cost of the project shall not exceed to Rs. 144.72037 Lacs
which includes the capital investment of land, building & plant & machinery.

10 That the adequate pollution control measure shall be provide at primary,
secondary and tertiary crushing units, vibratory screens, grizzlies, belt conveyors,
storage pile & bins, transfer points and during transportation so as to ensure the
compliance of the standards prescribed under Environment (Protection)
Rules’1986.

11 That the raw material should be obtained from legal sources only and get it verified
by concerned competent department. In case at any stage raw material procured
from illegal source is found to be used, the sole responsibility will be of the project
proponent.

12 That the water storage facility shall be provided at the stone crusher site and its
capacity shall not be less than 3000 liters.

13 That the water used for spraying/sprinkling/ irrigation of vegetation planted as
green belt should preferably be treated waste water.

Page 2 of 5
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Regional Office Alwar

Rajasthan State Pollution Control Board

ﬂ D-Block, Ambedkar Nagar, Alwar-301001
O Phone: 0144-2372996
N
Registered
FileNo : F(Tech)/Alwar(Ramgarh)/6745(1)/2021-2022/1342-1343
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14 That the control emissions of fugitive nature from premises of stone crusher unit,
water sprinkler system shall be installed at all strategic locations with plant and
machinery ie. into feed hopper, at inlet and outlet of primary and secondary
crusher, at outlet of vibrating screen with all material conveyors and drop point of
dust conveyers etc.

15 That a sign board showing the name address and capacity of crusher shall be
maintained at the entrance of the premises.

16 That the premises of the stone crushing industry shall be clearly demarcated by
fencing/wall.

17 That the premises of the stone crushing industry shall be clearly demarcated by
fencing/wall.

18 That no ground water shall be abstracted without prior permission from CGWA.

19 That the total water consumption shall not exceed 4.0KLD, including water for
domestic usage.

20 Minimum 33 % of the area for the stone crusher industry should be covered by
plantation and at least two rows of tall trees of suitable species should be planted
within and along the boundary of premises to develop a green belt.

21 That no discharge of the trade effluent shall be made within or outside the
premises the domestic effluent shall be dispose of into soak pit through septic tank.

22 That this consent will not be used as an evidence for ascertaining the land title and
its use.

23 That the grant of consent shall not absolve the project proponent from making
compliance of other statutory obligations prescribed under any other law or
directions of courts or any other instrument for the time being in force.

24 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 21(6) of the Air Act to review
anyone or all of the conditions imposed here in above and to make such variation as it
deems fit for the purpose of Air Act.

25 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.
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26 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Air Act or the Rules
made thereunder.

27 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

28 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

29 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

30 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

31 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

32 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Air Act and to such other conditions as may, from time to time , be
specified, by the State Board under the provisions of the aforesaid Act(s). Please note that,
non compliance of any of the above stated conditions would tantamount to revocation of

Consent to Operate and Project Proponent / occupier shall be liable for legal action under

the relevant provisions of the said Act(s).
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Yours sincerely,
Regional Officer[ Alwar ]
(A): Copy to:-
1 Master File.
Regional Officer[ Alwar ]
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Regional Office Alwar

Rajasthan State Pollution Control Board

e D-Block, Ambedkar Nagar, Alwar-301001
Saass Phone: 0144-2372996Fax: 0144-2372996
a7 4

Registered

File No F(Mines)/Alwar(Ramgarh)/119(1)/2021-2022/986-988

OrderNo  5421-2022/Alwar/2095 Date: 01/11/2021

Unit Id : 115,195
M/s Jhirkeshwar Mahadev Pvt. Ltd.

32, Vijay Mangal, Delhi Alwar Road, Firojpur Jhirka, Nooh Mewat (Haryana),

Firojpur]hirka

Tehsil : Firojpur Jhirka District : Nooh Mewat (Haryana)

E-Mail : kansalavnimayur88@gmail.com

sub: Grant of Consent to Operate under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-Nayabas,
Tehsil-Ramgarh, District- Alwar (M.L.No-ML No. 31/2020 (Ref. No.
20201000029867) ).

Ref: (i) Your application dated 08/10/2021 ‘
(ii) Received on 08/10/2021

Sir,

In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-

1 That this consent is being granted in favour of M/s. Jhirkeshwar Mahadev Pvt. Ltd,

a Mine of Minor Mineral having M.LNo-ML No. 31/2020(Ref. No.
20201000029867) in an area measuring 1.9099 Hectares at/near
Village-Nayabas ,Tehsil-Ramgarh,District-Alwar.

2 Thatthis consent is valid for a period from 08/10/2021 to0 30/09/2026
3 That this consent is valid for following mining activities :-

Mineral
1 MASONARY STONE

Permitted Mining Capacity
394020.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of

Environment, Forest and Climate Change notification no. GSR B26(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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5 That this consent to establish/consent to operate is only for carrying out mining of

6

10

11

12

13

14

15

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That all other clearances/ permissions including Wildlife Clearance from
the Standing Committee of the National Board for Wildlife shall be
obtained, as may be required under the Wildlife (Protection) Act, 1972 or
any other act/ rules/ notifications and/ or any orders of the Hon'ble
NGT/ court.

That the unit shall have to comply with the Guidelines for Abatement of
pollution from mining operations issued by the Board vide letter no
F.14(38) policy/RPCB/ Plg./ 2786-2817 dated 15.07.2011.

That the Mining Lease shall comply with the standards, with respect to
National Ambient air Quality, as prescribed vide MOEF notification No.
GSR 826 (E) dated 16th November, 2009.

That the Mining Lease shall achieve following standards in ambient air in
mine area/mining activities. i. SPM = 600ug/M?(To be measured
between 3 to 10 meters from mining activity).

That the lessee shall develop plantation as per specified norms in at least
33% of the lease area to maintain ambient air quality around the lease
area.

That the Mining shall be done as per the approved Mining Plan/ Scheme
and annual production must not exceed the capacity as mentioned in this
consent letter.

That this consent is issued on the basis of documents submitted in by the
applicant, if any discrepancies is found in the document/facts submitted
by the wunit then the consent shall be treated as revoked without any
further notice and the unit shall be liable for action in accordance with
provisions of law.

That adequate measures shall be taken for control of fugitive emissions
from the areas prone to air pollution.

That no discharge of effluent shall be made within or outside the
premises.

That top soil shall be stacked separately and wused for plantation &
agriculture.
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16 That the lessee shall comply all the conditions as imposed in
Environmental Clearance letter issued from State Level Environmental
Impact Assessment Authority (SEIAA), Rajasthan, vide letter No.
F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat. 1(a)B2(19494)2019-20 Jaipur
dated 12/08/2021.

17 That this consent is subject to any order or direction from Hon'ble
Supreme Court/High Court/National Green Tribunal (NGT) or any other
Court of the competent jurisdiction.

18 That no natural watercourse and/or water resources shall be obstructed
due to any mining operation. Adequate measures shall be taken for
protection of the older-streams, if any, emanating / passing through the
mining area during the course of mining operation.

19 That the Consent to Operate shall be valid for the above said period only
if mining lease is valid.

20 That the lessee shall maintain the pillars of mining lease area. It shall be
ensured that mining shall not be carried out beyond the demarcated area
by the Department of Mines and Geology (GOR).

21 That the effective safeguard measures such as regular water sprinkling
shall be carried out in critical areas prone to air pollution and having
high level of particulate matter such as loading and unloading point and
all transfer points during handling of the minerals. Extensive water
sprinkling shall be carried out on roads. It should be ensure that the
ambient air quality parameters conform to the norms prescribed by the
Central Pollution Control Board in this regards.

22 That ground water shall not be extracted without prior permission of the
Central Ground Water Authority (CGWA).

23 That the vehicular emissions shall kept under control and regularly
monitored. Measures shall be taken for maintenance of vehicles used in
mining operations and in transportations of minerals. The vehicles
carrying the minerals shall be covered with a tarpaulin and shall not be
overloaded.

24 That you shall submit application for renewal of consent at least 120 days
before expiry of consent.

25 That you shall submit point wise compliance of the consent at least once
in a year.

26 That this consent 1is subjected to the provisions of the Forest
(Conservation) Act, 1980, Forest (Conservation) Rules, 1981 and any
other relevant statutes, orders and guidelines as may be applicable to the
lease from time to time.
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27 That you shall have to pay the due difference amount of consent fee if any
is there without any delay and hesitation otherwise the Board will
recover it under the provisions of L R Act.

28 That the grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

29 That the ambient air monitoring shall be conducted after starting
production in mine and report of monitoring to be submitted to the
Board at the earliest.

30 That all other general conditions enclosed as Annexure shall be strictly complied

with.

31 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

32 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

33 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

34 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.
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Encl: As Above
Yours sincerely

Regional Officer
(A):  Copy To:-
1 Mining Engineer, Department of Mines & Geology Department, Govt. of Rajasthan, Alwar.

2 Master File.

Regional Officer

Page 5 of 5

Signature Not Verified

Digitally signé€@ by'S
Date: 2021.11.01
Reason: SelfAtt
Location: D




%

&

R wti0 B

L

A WEDLLL‘@T. —_ Cl ’

State Level Environment Impact Assessment Authority, Rajasthan
. Main Building, Room No. 5221, Secretariat, Jaipur.
E-mail : seiaaseiaa2018@gmail.com Phone no. 0141-2227838
No F1 (4)/SEIAA/SEAC-Raj/Sectt/Project /Cat. |(a) B2 (19494)/2019-20  Jaipur, Dated: |1 9 AUG 2027

Ms Jhirkeshwar Mahadev Pvt, Ltd.

Add.- 32, Vijay Mangal,

Delhi Alwar Road, Firojpur Jirkha,

Nooh Mewat (Haryana).

Sub:EC for Nayabas Masonry Stone Mining Project, Reference No.-20201000029867,
Area-1.9099 ha., Production Capacity- 3,94,020 TPA(ROM) at Khasra No.-
1551/971, N/v.- Nayabas, Tehsil- Ramgarh, District-Alwar, (Proposal No-206324).

This has reference to your application dated 1.04.2021 seeking environmental clearances
for the above project under EIA Notification 2006. The proposal has been appraised as per
prescribed procedure in the light of provisions under the EIA Notification 2006 on the basis of
the mandatory documents enclosed with the application viz. the questionnaire, EIA, EMP and
additional clarifications furnished in response to the observation of the State Level Expert
Appraisal Committee Rajasthan, in its meeting held on 15", 16" & 17" June, 2021.

2. Brief details of the Project:

1. | Category/Item no.(in
Schedule):

1(a) B2

2. | Location of Project

Village: Nayabas, Tehsil- Ramgarh, District- Alwar(Raj.)

3. | Project Details Ref. No. /

Production capacity

Mineral- Masonry Stone

Latitude : 27° 31° 47.2” 10 27° 31° 52.7¢

Longitude : 76° 50* 08.9" to 76° 50° 16.1"

Ref. No. 20201000029867 & Khasra No.- 1551/971

Area- 1.9099 Hecl.

-| Production — 394020 TPA (ROM),

4. | Project Cost:

Rs. 1.55 Cr.

5. | Water Requirement & Source

Total water requirement is about 6.7 KLD= 2.0 KLD (Drinking &
Domestic Uses) + 2.0 KLD (Plantation) + 2.7 KLD (Dust
Suppression). Water for Drinking, dust suppression and
plantation will be collected from nearby villages.

6. | Fuel & Energy:-

Diesel will be used for transportation vehicles.

Qrrpyrwe



Rs. ,25,000

7. | Environment Management Fﬁﬂ‘@lmm 2 Exp- C

Plan Rs. g
S. Measures (Fixe
No.

]
tion Control '000/-

| iP)OIIIil:J;d Maintainance 25

&Dust Su mnrcsslo.n

™ Pollution Monitoring )

2 i) Air pollulion' 1
ii) Water pollunon___wfjﬁi,qggj,,
3 Green Belt W Jﬂﬁ,@;——'_ﬂ

Total P 0007—-—-—-—-"'" e

1 i Expenditure of Green Belt Rs 3,90,000/- a 0.63 Ha. 0
| 8 ] Grosss Beld) £lantation (Toptal green belt will be the 33% of the M.;. :r;ei - Backﬂlled

| area will be Planted in the Barrier zone of 7. vt charagah land. at
’r 1 area, Both side of the mine road and part of go
| ' village Nayabas in khasra no. 358. ) _—
| .' "’I'he,g mi"r’;ing lease  holders shali..a-ftcr ceasn;g mg:he%' '
| | operations,undertake re-grassing the mining area and any ties
| area which may have been disturbed due to tl'fclr mining actlvh ;
' | and restore the land to a condition which is fit for growth 0

| fodder,flora,fauna etc."The lease shall comply all conditions as

.'I ' per on 16/1/2020.
' 9. | Budgetary Breakup for Expenditure of Labour Rs 1,75,000
‘| Labom E C & & Exp. CDSt in
/ r Sr. | Facility to be Provided RXP o eesk Rs.
s. .
’ No. | for Laborers : (Recurring
_ ) (Fixed)
| | Yearly)
.' | 1. | Drinking water facility 5,000 40,000
| Health Facility (First
I } : aid box, Rest shelter,
‘ 2. | Medicine & 5,000 40,000
| . Washroom) &
Insurance
Education for Labou b
| 3. children r 3,000 40,000 .
Safety equipment like
Ear plug, Dust mask
4, : ’
hand  gloves, Safety 5,000 35,000
Shoes etc,
Togal 20,000/- 1,55,000/-

3. The SEAC Rajasthan after due considerations of the relev
Proponent and additional clariﬁcatiOnsfdocuments fu

/

a.nt documents submitted by the project
mished to it have recommended for g



SP

OPosal ang ree arance with cer

0 : ain stipulations. : .
hereby accorg EnmmEndanons of the SEA ions. The SEIAA Rajasthan after considering the

Vironmenta
Mpact Assessment Notjf; - Cleacsns

0 cation . ® : .
the terms angd conditions as folzlg?vﬁs-and its subsequent amendments, subject to strict compliance

ECIFIC CONDITIONS:

L. In case :

Park/ W’iIl::Iil;‘:;c'S‘.:eCt falls within a distance of 10 Km from the boundary of National
the EC shall "‘“cfuary‘ wherein final ESZ Notification has not been notified so far,
Comuniice ofcl'(:lmt? 'mrl:ffect only after the PP obtains clearance from the Standing

ational Board for Wildlifi W
MOEF & CC., ildlife (SCNBWL) as per OM dated 08.08.2019 of

":h';s ECis gran.ted fc:r mining of the mineral with production mentioned in the above table
u ]tfcl to0 _lhc stipulation that the PP shall abide by the annual/ permitted production schedule
spc.mﬁt",d in the mining plan and that any deviation theirin will render the PP liable for legal
action in accordance with Environment and Mining Laws. |

The PP shall obtain CE{ISM and Operate from the Rajasthan State Pollution
Control Board under the provisions of the Water (Prevention and Control of Pollution) Act,

1974 and Air (Prevention and Control of Potlution) Act, 1981, before carrying out mining
activity.

. The PP shall comply with the provisions of the Mines and Minerals (Development and
Regulation) Act, 1957 and the rules made thercunder.

. As stated by the PP, the total water requirement for the project shall be limited as mentioned

above. Necessary permission for withdrawal of ground water, if required, shall be taken from
CGWA.

" The PP shall invest the amount mentioned above towards annual cost for implementing the
Environment Management Plan.
_ The amount of CER as mentioned above shall be spent for socio economic up-lifiment
activities of the area particularly in {he field of education, health, sanitation and other need
based social activities in the nearby -areas of the mining lease, such as improvement of the
infrastructure of government schools etc. and as per the OM dated 01.05.2018 MoEF & CC.
This amount should be effectively utilized and reflected in the books of accounts. Relevant
report of the same should be made a part of social monitoring and s_i}_g'aomhly compliance

C. Rajasthan in its 4.65" Meeting held on 4.8.2021
e 1o the project as per the provisions of Enviroamental

reports should be submitted to RSPCB, SEIAA and Regional Office of the MoEF & CC.
WWWW& Tn cases of mining of other than
river sand mining, below ground water table, prior approval of the Central Grqund Water
Authority shall be obtained. '

" The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in
the lease area as alsonmmmion measures to augment ground
water resources in the area in consultation with the Regional Direc.tor. CGW B..

10. Occupational health and safety of mine labour shall be given the highest prionty.

'

D]
b}
)

)



. H [ Minc.
the laborers working l'" th
H ! fOr ¢ . . Ci ilys
1. Budgetary provision, as mentioned abﬂ\hﬂ' 1th facility. sanitation fa
necessary infrastructure facilities sucl-l as hea and toilets for women, 10, The housing
along with safe drinking water, medical camps, at the time of CTE/CTO.
should be made and submitted to RPCB.‘J.allil“;_or ining lbours.
facilities and Group Insurance should be provide o4 sites only,and
. Topsoil shall be stacked ;g:r_npoml_'_i_l)'__:;l_l}m_gaﬁpﬂ!_&--—g—l;c— :,;;j for lan
unutilized for a period more than three years; il 5_‘“’1"____#___.-—--—
plantation in mined out areas. e/
. The project Proponent shall ensure that no natural water cours
due to any mining operations, o P
: . inin
14. The waste should be dumped at the designated site as per approved M ovified by district
mineralized land within lease area or outside lease area, at the !antii pr  the du%shall
authority or occupied by the lessee/STP/Quarry license holder. TEE_'}ELQHLL-—H—

be as per the approved mining plan and toe of the dump should have retaining wall.

et S
15. The bench height, width and slope shall be maintained as per the MMR 1960 or the DGM
approval, . '

16. Garland drains; settling tanks and check dams of appropriate size, gradient and length shall
be constructed both around the mine pit and over burden dumps and sump capacity should be
designed keeping 50 % safety margin over and above peak sudden rainfall (based on 50 years
::Iala) and maximum discharge in the area adjoining the mine site. Sump capacity should also
provide adequate pits, which should be constructed at the comners of the garland drains and

de-silted.

17. Drills shall either be operated Mcgu_m_clors or equipped with w, ater injections system.
18. As envisaged, plantation shall be rajsed in an area of 33% of 1o1al area including green belt in
the safety zone around the mining lease by planting the native species around ML area, OB

dumps, backfilled and reclaimed around water body, roads etc, or outside lease area in
consultation with the Gram Panchayat or Forests De artment in t ming rainy season.

19. Regular water sprinklin should be carried out in critical areas prone to air pollution and

having high levels of SPM and RSPM such as haul roads, loading and unloading points and

it should not be kept
d_;e-clam:_]lion and

vater body is obstructed

an on non-

|

standards prescribed by the MoEF & CC.
20. Data on ambient air quality and stack emissions should be submitted to Rajasthan State
Pollution Control Board once in six months, carried out by MOEF/ NABL/ CPCB/ RSPCB/

Government approved lab,

21.BJainng operation should be carried oyt only during the daytime with safe blasting
parameters, ¢ CAJUMC with safe |

22. The Project Proponent shall take all due care 10 protect the existing flora and fauna. Utmost
precaution shall be taken to conserve wildlife.
23. The PP shall carry out mining activities with open cast method.
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Gmd.ehncs 2016 laid down by the MoEF & CC, GOL. The Bajri sand mining activity is
restricted l.tJ three meters from ground level or wat'er level whichever is less and the PP shall
carry .out river sand (Bajri) mining activity manually/ semi mechanized as provided under the
Sustainable Sand Mining Management Guidelines, 2016.

25. The PP shall compty with the guidelines issued by the MoEF & CC/ CPCB/ RSPCB, from

Additional _conditions recommended in view of OM dated 08.08.2019 of the MoEF & CC
(ap

time to time, with respect to stone crushing units if installed in the lease area.

plicable where the project falls within a distance of 10 Km from the boundary_of

National Park/ Wildlife Sanctuary and outside notified ESZ):

1.

The mining activity should be carried out in a manner so that the water regime/system of the
sanctuary is not disturbed. The mining activity should not adversely affect any existing water
course, water body, catchment etc. The PP shall white carrying out mining activily ensure
compliance of the provisions of Air (Prevention and Control of Pollution) Act 1981, Water
(Prevention and Control of Pollution) Act 1974 and the Environment (Protection) Act, 1986
so that the wildlife in the area is not adversely affected.

The processes like blasting, drilling, excavation, transport and haulage resulting into noise,
should be carried out in such an manner so that such activities do not disturb wild animals
and birds particularly during sunset to sunrise. The level of noise should be kept within the
permissible limits. ' '

The mining activity should not create any obstacle in the way of free movement of wildlife
and adversely affect wildlife corridors.

The mineral waste/ slurry should be dumped only at the designated places only and such
waste dumps should be reclaimed in accordance with the conditions of the mining plan/
consent isswed by the RSPCB under the Water and Air act.

The PP shail cooperate with the concemed DCF, Wildlife in their efforts towards protection
and conservation of wildlife in the Sanctuary/ Park.

The PP shall ensure that the transporter and labor employed by him should not damage flora
and fauna in the ESZ and the Wildlife Sanctuary/ National Park.

Specific Conditions applicable, in the cases of violation in_terms of the Notification dated

14.3.2017 and 8.3.2018 and OMs dated 30.5.2018, 4.7.2018 of the MoEF&CC :

1.

The PP shall give an undertaking by way of affidavit to comply with all the statutory
requirements and judgment of the Hon’ble Supreme Court dated 02.08.2017 in the matter of
Writ Petition (Civil) No. 114 of 2014, Common Cause V/s Union of India & others before
grant of TOR/EC. The undertaking inter-alia include commitment of the PP not to be repeat
any such violation in future.

In case of violation of above undertaking/ affidavit, the ToR/EC shall be liable to be
terminated forthwith.
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GENERAL CONDITIONS
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unit / project Proponent. Any appeal against this environmental clearance shal] [je with the
National Green Tribunal, if preferred, within a

16 of the Nationa] Green Tribuna] Act, 2010, ‘

No further €xpansion or modifications in the Project shall be carried out without prior

approval of the SEIAAfMinistry of Environment and Forests as the case may be. In case of
deviations or alterations jn the Project proposal from those submitted 1o this Authority for
ciearance. a fresh reference shall be made to

conditions imposed and to add additiopg] environ
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10. The PP shall obtain prior clearance form

12. Main haulage road shoul

13. Periodic monitoring ©

“The Authority reserv :
necessary, and to m;: l:zt;;ih: ,:21 :;1:1 additional safeguard measures subsequently, if found

provision of the Environment (Prote r.lg revoking of the t‘:nvuonmen't ch.znrance und‘::r the

the suggested safeguard measures i Cll.t‘m) Act, 1986, to cnsure effective implementation of

. The project Proponent sh I::res in a. lm:nc bound and satisfactory manner. - -
the region, one of whicl - adw.:mse in at Jeast two local Newspaper® weidely cmu.la‘ed n
been accorded envi iich shall be in the vemacular language informing that I.!u: pro;ef;t has
Rajasthan State P llr0n.memal Clearance and copies of clearance letters are available with the
g ollution Control Board and may also be seen on the website of the RSPCB.

isement should be made within 7 days from the day of issue of the clearance letter
and a copy of the same should be forwarded to the Regional Office of MoEF at
Lucknow/Department of Ecology and Environment, Goverament of Rajasthan, Jaipur.

. The above condition shall be enforced among others under the provisions of water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments and rules.

forestry and wild Life angle including clearance

from standing committee of National Board of Wild Life Gif applicable). It is further
categorically stated that grant of EC does not necessary imply that Forestry and Wwild Life
clearance shall be granted to the project and that proposals for forestry and wild Life
clearance will be considered by the respective authorities on their merits and decision taken.

The investment made in the project, if any based on EC so granted, in anticipation of

clearance form Forestry and Wild Life angle shall be entirely at the cost risk of the PP and

MOEF/SEIAA shall not be responsible in this regard in any manner.

11. The SEIAA, Rajasthan may revoke or suspend the clearance, if implementation of any of the

above conditions is not satisfactory.
d be provided with permanent water sprinklers and other roads

should be regularly wetted with water tankers fitted with sprinklers. The material transfer
points should invariably be provided with Bag filters and or dry fogging system. In case of
Belt- conveyors facilities the system should be fully covered to avoid air borne dust; Use of
effective sprinkler system to suppress fugiti\:e dust on haul roads and other transport roads
shall be ensured. ;

f ambient air quality shall be carried out for PM10, PM2.5, SPM, SO2
and NOx monitoring. Location of the stations (minimum 6) shall be decided based on the
metEcﬁ?aB’gi_Cal data, topographical features and environmentally and ecologically sensitive
targets and frequency of monitoring shall be decided in consultation with the Rajasthan State
pollution Control Board (RPCB).'Six monthly reports of the data so collected shall be

regularly submitted to the RPCB/CPCB including the MoEF, Regional office, Lucknow.

14. Personnel working in dusty areas shall wear protective respiratory devices they shall also be

provided with adequate training and information on safety and health aspects.

¥
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16. The PP shall submit an environmental statement for the finan
Form-V as prescribed under the environment (Protection

th Ve yeal',

subsequently on or before the 30" day of September © il
Polluion Cantrol Bowrd/SEIA and shallsso be pu 0n hE VE0° 2
with the status of compliance of environmental clearance conditions &7
the Lucknow Regional offices of MoEF/SEIAA by e-mail as well as har
by competent person of company. .

17. The Mining Department will ensure that while executing the mining lease, !
forms a cluster of total area of more than 5.0 ha, in accordance with
15.01.2016 and 01.07.2016, then such mining lease will be executed
public hearing has taken place for the entire cluster and there has been : od b
whole cluster. The Mining Department will further ensure that revised EC is 2ls0 obtained bY
such mining lease holder (s) in the cluster. ' ;

18. The Mining lease holder shall, after ceasing mining operations, undertake re-grassing Ihe
mining area and any other area which may have been disturbed due to his mining activities
and restored the land to a condition which is fit for growth of fodder, flora, fauna etc.

(P.K. Upadhyay)
~ Member Secretary,
SEIAA, Rajasthan.

No. F1 (4)/SEIAA/SEAC-Raj/Sectt/Project /Cat. 1(a) B2(19494)12019-20 Jaipur, Dated:

Copy to following for information and necessary action:

1. Secretary,Ministry of Environment,Forest & Climate Change, Govt. of India, Indira Paryavaran

Bhawan, Jor Bagh Road, Aliganj, New Delhi-1 10003.

Principal Secretary, Environment Department, Rajasthan, Jaipur,

Sh. RK. Meena, IAS (Retd.), B-75,Shankar Vihar,50 Feet Gaitore Road, Sawai Gaitor, Jaipur

Dr. Anil Kumar Goel IFS (Retd.), Forest Colony, Sector 4, Jawahar Nagar, Jaipur.

Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary

action and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur.

Member Secretary, SEAC Rajasthan. .

5 The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, ** Floor,
Sector ‘H’, Aligani, Lucknow-226 020.

§. Environment Management Plan- Division, Monitoring Cell, Environment,Forest & Climate Change,
Govt. of India, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003. (;

9. Director, Department of Mine & Geology, Court Chorha, Udaipur,

10. Sh. Jagbir Singh Manral, ACP, Department of Environment, Government of Rajasthan, Jaipur with
the direction to upload the copy of this Environment Clearance on the website.

T

o

M.S. SEIAA, (Rajasthan)

Qrannad hu CamSQeanner
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Regional Office Alwar

Rajasthan State Pollution Control Board

% D-Block, Ambedkar Nagar, Alwar-301001
O T Phone: 0144-2372996Fax: 0144-2372996
a1/ 4
Registered

File No F(Mines)/Alwar(Ramgarh)/120(1)/202 1-2022/977-979
OrderNo  5021.2022/Alwar/2093 Date: 01/11/2021
Unit Id : 115,428

M/s SHRI AASU RAM

C/0 Shri Karni Medical, Village - Loonawas, Loonawas

Tehsil : Bagora District : Jalore

E-Mail : asurammines@gmail.com

Sub: Grant of Consent to Operate under section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-Nayabas,
Tehsil-Ramgarh,  District- Alwar (M.L.No-ML No. 29/2020 (Ref No.
20201000027182) ).

Ref: (i) Your application dated 25/10/2021
(ii) Received on 25/10/2021

Sir,
In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under section 21(4) of Air (Prevention & Control of Pollution)
Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-
1 That this consent is being granted in favour of M/s. SHRI AASU RAM, a Mine of

Minor Mineral having M.L.No-ML No. 29/2020 (Ref No. 20201000027182) in an
area measuring 1.0000 Hectares at/near Village-Nayabas

,Tehsil-Ramgarh,District-Alwar.
2 That this consent is valid for a period from 25/10/2021 to 30/09/2026

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity
150000.0000 TPA

1 MASONARY STONE

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,

2009 with respect to National Ambient Air Quality standards.

Page 10f5

Signature vglid

Digitally sl? by rad Saksena
Dale: 2021. 1494511 I1ST
Reason: Sel d

Location:




Regional Office Alwar

Rajasthan State Pollution Control Board

—faigsthan
D-Block, Ambedkar Nagar, Alwar-301001
-
B Phone: 0144-2372996Fax: 0144-2372996
|

Registered
File No F(Mines)/Alwar(Ramgarh)/120(1)/2021-2022/977-979
OrderNo ) >1.2022/Alwar/2093 Date: 01/11/2021
Unit Id : 115,428

5 That this consent to establish/consent to operate is only for carrying out mining of

6

10

11

12

13

14

15

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That all other clearances/ permissions including Wildlife Clearance from
the Standing Committee of the National Board for Wildlife shall be
obtained, as may be required under the Wildlife (Protection) Act, 1972 or
any other act/ rules/ notifications and/ or any orders of the Hon'ble
NGT/ court.

That the unit shall have to comply with the Guidelines for Abatement of
pollution from mining operations issued by the Board vide letter no
F.14(38) policy/RPCB/ Plg./ 2786-2817 dated 15.07.2011.

That the Mining Lease shall comply with the standards, with respect to
National Ambient air Quality, as prescribed vide MOEF notification No.
GSR 826 (E) dated 16th November, 2009.

That the Mining Lease shall achieve following standards in ambient air in
mine area/mining activities. i. SPM = 600ug/M?(To be measured
between 3 to 10 meters from mining activity).

That the lessee shall develop plantation as per specified norms in at least
33% of the lease area to maintain ambient air quality around the lease
area.

That the Mining shall be done as per the approved Mining Plan/ Scheme
and annual production must not exceed the capacity as mentioned in this
consent letter.

That this consent is issued on the basis of documents submitted in by the
applicant, if any discrepancies is found in the document/facts submitted
by the wunit then the consent shall be treated as revoked without any
further notice and the unit shall be liable for action in accordance with
provisions of law.

That adequate measures shall be taken for control of fugitive emissions
from the areas prone to air pollution.

That no discharge of effluent shall be made within or outside the
premises.

That top soil shall be stacked separately and wused for plantation &
agriculture.
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Regional Office Alwar

Rajasthan State Pollution Control Board

PO .= =3 o= -
D-Block, Ambedkar Nagar, Alwar-301001
b e W e,
B Phone: 0144-2372996Fax: 0144-2372996
|

Registered

File No F(Mines)/Alwar(Ramgarh)/120(1)/2021-2022/977-979

OrderNo »021-2022/Alwar/2093 Date: 01/11/2021

Unit Id : 115,428

16 That the lessee shall comply all the conditions as imposed in
Environmental Clearance letter issued from State Level Environmental
Impact Assessment Authority (SEIAA), Rajasthan, vide letter No.
F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat. 1(a)B2(19495)2019-20 Jaipur
dated 26/08/2021.

17 That this consent is subject to any order or direction from Hon'ble
Supreme Court/High Court/National Green Tribunal (NGT) or any other
Court of the competent jurisdiction.

18 That no natural watercourse and/or water resources shall be obstructed
due to any mining operation. Adequate measures shall be taken for
protection of the older-streams, if any, emanating / passing through the
mining area during the course of mining operation.

19 That the Consent to Operate shall be valid for the above said period only
if mining lease is valid.

20 That the lessee shall maintain the pillars of mining lease area. It shall be
ensured that mining shall not be carried out beyond the demarcated area
by the Department of Mines and Geology (GOR).

21 That the effective safeguard measures such as regular water sprinkling
shall be carried out in critical areas prone to air pollution and having
high level of particulate matter such as loading and unloading point and
all transfer points during handling of the minerals. Extensive water
sprinkling shall be carried out on roads. It should be ensure that the
ambient air quality parameters conform to the norms prescribed by the
Central Pollution Control Board in this regards.

22 That ground water shall not be extracted without prior permission of the
Central Ground Water Authority (CGWA).

23 That the vehicular emissions shall kept under control and regularly
monitored. Measures shall be taken for maintenance of vehicles used in
mining operations and in transportations of minerals. The vehicles
carrying the minerals shall be covered with a tarpaulin and shall not be
overloaded.

24 That you shall submit application for renewal of consent at least 120 days
before expiry of consent.

25 That you shall submit point wise compliance of the consent at least once
in a year.

26 That this consent 1is subjected to the provisions of the Forest
(Conservation) Act, 1980, Forest (Conservation) Rules, 1981 and any
other relevant statutes, orders and guidelines as may be applicable to the
lease from time to time.
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Rajasthan State Pollution Control Board

PO .= =3 o= -
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B Phone: 0144-2372996Fax: 0144-2372996
|

Registered

File No F(Mines)/Alwar(Ramgarh)/120(1)/2021-2022/977-979

OrderNo »021-2022/Alwar/2093 Date: 01/11/2021

Unit Id : 115,428

27 That you shall have to pay the due difference amount of consent fee if any
is there without any delay and hesitation otherwise the Board will
recover it under the provisions of L R Act.

28 That the grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

29 That the ambient air monitoring shall be conducted after starting
production in mine and report of monitoring to be submitted to the
Board at the earliest.

30 That all other general conditions enclosed as Annexure shall be strictly complied

with.

31 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

32 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

33 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

34 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.
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Regional Office Alwar

Rajasthan State Pollution Control Board

e et D-Block, Ambedkar Nagar, Alwar-301001
w Phone: 0144-2372996Fax: 0144-2372996
-y
Registered

File No F(Mines)/Alwar(Ramgarh)/120(1)/2021-2022/977-979

OrderNo »021-2022/Alwar/2093 Date: 01/11/2021

Unit Id : 115,428

Encl: As Above
Yours sincerely

Regional Officer
(A):  Copy To:-
1 Mining Engineer, Department of Mines & Geology Department, Govt. of Rajasthan, Alwar.

2 Master File.

Regional Officer
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state Level Environment Impact Assessment Authority, Rajasthan
Main Building, Room No. 5221, Secretariat, Jaipur.
E-mail : seiaaseiaa2018@gmail.com Phone no. 0141-2227838
No Fl (4ySEIAA/SEAC-Raj/Sect/Project ICat. 1(n) B2 (19495)/2019-20  Jaipur, Dated: 0 6 AUG 2021

Shri Aasu Ram

S/o Sh. Himata Ram,
RJo Village - Mindawas,
Tehsil - Loonabas,
District - Jalore (Raj.)

Sub:EC for Nayabas Masonry Stone Mining Project, Reference No.-20201000027182,

lw Area-1.0 ha., Production Capacity-1.50,000 TPA(ROM) at Khasra No.- 1556/971,
N/v.- Nayabas, Tehsil- Ramgarh, District-Alwar. (Proposal No-206233).

This has reference to your application dated 1.04.2021 seeking environmental clearances
for the above project under EIA Notification 2006. The proposal has been appraised as per
prescribed procedure in the light of provisions under the EIA Notification 2006 on the basis of
the mandatory documents enclosed with the application viz. the questionnaire, EIA, EMP and
additional clarifications furnished in response to the observation of the State Level Expert
Appraisal Committee Rajasthan, in its meeting held on 15" 16" & 17" June, 2021.

2. Brief details of the Project:
1. | Category/ Item no.(in [ 1(2) B2
Schedule):
(0 2. | Location of Project Village — Nayabas Tehsil —-Ramgarh District — Alwar (Raj.)
Piflar Latitude l Longitude
A 27°31°46.52103" | 76°50'07.59884"
B 27°31'44.56547" 76°50'12.446157
C 27°31°43.42299" 76°50°12.16557"
D 27°31'42.55458" 76°50"11.52450
E 27°31'44,.35716" 76°50°06.84041™
F 27°31'45.46117" | 76°50'07.14570"
3. | Project Details Mineral: Masonry Stone
Ref. No./Khasra No./ Ref. No.- 20201000027182,
Production capacity Khasra No.- 1556/971
Area-1.00 Hecl.
Production (TPA)- 150000 TPA (ROM)




/

Project Cost:
. | Water Requirement &

Rs. 48 Lac.

Total water requirement is about 3.5 KLD = 1.2 KLD (Drinking &

Source Domestic Uses) + 1.2 KLD (Plantation) + 1.1 KLD (Dust
Suppression). Water for Drinking, dust suppression and plantation
will be collected from nearby villages.

6. | Fuel & Energy:- Only diesel will be required to run vehicles for transportation. No
electricity will be needed in the proposed project.
7. | Environment Management | Expenditure of EMP Rs 2,40,000/-
Plan s1 Expenditure Expenditure
No’ Measures Cost in Rs. CostinRs.
) (Fixed) (Recurring)
Pollution Control
1 i) Dust Suppression, 84,000/- 1,15,000/-
Wet Drilling & Others
Pollution Monitoring
2 | i) Air pollution -- 10,000/-
(@ i1) Water pollutidn
3 | Green Belt 66,000/- 1,15,000/-
Total 1,50,000/- 2,40,000/-
8. | Green Belt/ Plantation Expenditure of Green Belt Rs 1,81,000/-
(Total green belt will be the 33% of them Ref. area. The trees shall be
planted in the Statutory Barrier, Both side of the road connected to
mine site and Part of govt. charagah land at village- Nayabas in
khasra no.- 35.
“The mining lease holders shall, after ceasing mining operations,
undertake re-grassing the mining area and any other area which may
have been disturbed due to their mining activities and restore the land
to a condition which is fit for growth of fodder, flora, fauna etc.”
The Lessee Shall Comply all Condition as per Office Memorandum
16/01/2020. :
9. | Budgetary Breakup for Expenditure of Labour Rs 48,000/-
Labour Expenditure Expenditure
(0 ]3:, Scheme Ccl:si in Rs. Cgst in Rs.j
) (Fixed) (Recurring)
| | Drinking water facility 8,000/- 12,000/-
Health Facility (First aid box,
2 | Rest shelter, Medicine & 7.000/- 12,000/-
Washroom) & Insurance
3 | Education for labour children 8,000/- 12,000/-
Safety equipment like Ear
4 | plug, Dust mask, hand 7,000/- -+ 12,000/-
gloves, Safety Shoes
Total 30,000/- 48,000/-




£ SEAC Rajasman_ e.lﬁer due considerations of the relevant documents submitted by the project
" roponent and additional clarifications/documents furnished to it have recommended for
Environmental Clearance with certain stipulations. The SEIAA Rajasthan after considering the
proposal and recommendations of the SEAC, Rajasthan in its 4.66'4' Meeting held on 25.8.2021
hereby accord Environmental Clearance to the project as per the provisions of Environmental
Impact Assessment Notification 2006 and its subsequent amendments, subject to strict compliance
of the terms and conditions as follows:

SPECIFIC CONDITIONS:

1. In case the project falls within a distance of 10 Km from the boundary of National
Park/ Wildlife Sanctuary, wherein final ESZ Notification has not been notified so far,
the EC shall come into effect only after the PP obtains clearance from the Standing
Committee of National Board for Wildlife (SCNBWL) as per OM dated 08.08.2019 of
MoEF & CC.

2. -This EC is granted for mining of the mineral with production mentioned in the above table
subject to the stipulation that the PP shall abide by the annual/ permitted production schedule

{@ specified in the mining plan and that any deviation theirin will render the PP liable for legal
. action in accordance with Environment and Mining Laws.
3. The PP shall obtain Consent to Establish and Operate from the Rajasthan State Pollution
Control Board under the provisions of the Water (Prevention and Control of Pollution) Act,
1974 and Air (Prevention and Control of Pollution) Act, 1981, before carrying out mining
activity. '
4. The PP shall comply with the provisions of the Mines and Minerals (Development and
Regulation) Act, 1957 and the rules made thereunder.

5. As stated by the PP, the total water requirement for the project shall be limited as mentioned
above. Necessary permission for withdrawal of ground water, if required, shall be taken from
CGWA.

6. The PP shall invest the amount mentioned above towards annual cost for implementing the
Environment Management Plan.

7. The amount of CER as mentioned above shall be spent for socio economic up-liftment
activities of the area particularly in the field of education, health, sanitation and other need
based social activities in the nearby areas of the mining lease, such as improvement of the
infrastructure of government schools etc. and as per the OM dated 01 .05.2018 MoEF & CC.
This amount should be effectively utilized and reflected in the books of accounts. Relevant
report of the same should be made a part of social monitoring and six monthly compliance
reports should be submitted to RSPCB, SEIAA and Regional Office of the MoEF & CC.

8. The mining operations shall not intersect groundwater table. In cases of mining of other than
river sand mining, below ground water table, prior approval of the Central Ground \ater

Authority shall be obtained.

(o
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The PP shall construct Rain Water Harvesting Structure and Artificial Recharge Structure in
the lease area as also implement other/suitable conservation measures to augment ground
water resources in the area in consultation with the Regional Director, CGWB.

10. Occupztional health and safety of mine labour shall be given the highest priority.

11. Budgetary provision, as mentioned above for the laborers working in the Mine, for all
necessary infrastructure facilities such as health facility, sanitation facility, fuel for cooking,
zlong with safe drinking water, medical camps, and toilets for women, créche for infants;
should be made and submitted to RPCB, Jaipur at the time of CTE/CTO. The housing
fzcilities and Group Insurance should be provided for mining labours.

12. Topsail shall be stacked temporarily at the earmarked sites only and it should not be kept unutilized
for 2 period more than three years; it should be used for land reclamation and plantation in mined out
areas.

13. The project Proponent shall ensure that no natural water course / water body is obstructed due to any
mining operations. ,

1. The waste should be dumped at the designated site as per approved Mining Plan on non-mineralized

(g land within lease area or outside lease area, at the land provided by district authority or occupied by
the lessee/STP/Quarry license holder. The height of the dump shall be as per the approved mining
plzn 2nd to¢ of the dump should have retaining wall.

13. The bench height, width and slope shall be maintained as per the MMR 1960 or thé DGMS approval.

16. Gariand drzins; setiling tanks and check dams of appropriate size, gradient and length shall be
constructzd both around the mine pit and over burden dumps and sump capacity should be designed
keeping 50 % safety margin over and above peak sudden rainfall (based on 50 years data) and
maximum discharge in the area adjoining the mine site. Sump capacity should also provide adequate
pits, which should be constructed at the corners of the garland drains and de-silted.

17. Drills shzll either be operated with dust extractors or equipped with water injections system.

18. As envisaged, plantation shall be raised in an area of 33% of total area including green belt in the
safety zone around the mining lease by planting the native species around ML area, OB dumps,
beckfilled and reclaimed around water body, roads etc. or outside lease area in consultation with the
Grzm Panchayat or Forests Department in the coming rainy season.

19. Regular water sprinkling should be carried out in critical areas prone to air pollution and having high

¥ Jevels of SPM 2nd RSPM such as haul roads, loading and unloading points and transfer points. It
chould be ensured that the Ambient Air Quality parameters conform to the standards prescribed by
the MoEF & CC.

20. Dzt on zmbient air quality and stack emissions should be submitted to Rajasthan State Pollution

- Control Board once in six months, carried out by MOEF/ NABL/ CPCB/ RSPCB/ Government
2pproved l2b. ) ) .

21. Blesting operztion should be carried out only during the daytime wnl.r'sa.fc blasting parameters.

22 The Project Proponent shall take all due care 10 protect the existing flora and fauna. Utmost
precaution shall be 1zken to conserve wildlife.

23. The PP shall carry out mining activities with open cast method. . - N
24, In the project related 10 Bajri mining the PP shall follow the SuSla.ln.ab‘F Sand Mining Guidelines
2016 Lzid down by the MOEF & CC, GOJ. The Bajri sand mining activity is restricted to three e
from ground level or water level whichever is less and the PP shall carry out river sand (Bajri) mining




/ety manually/ semi mechanized as provided under the Sustainable Sand Mining Management
{ Guidelines, 2016- o
‘5 The PP shall comply with the guidelines issued by the MoEF & CC/ CPCB/ RSPCB, from time to
time, with respect 10 stone crushing units if installed in the lease area.

Additional _conditions recommended in view of OM dated 08.08.2019 of the MoEF & CC
(applicable where the project falls within a distance of 10 Km from the boundarv of
National Park/ Wildlife Sanctuary and outside notified ESZ):

1. The mining activity should be carried out in a manner so that the water regime/system of the
sanctuary is not disturbed. The mining activity should not adversely affect any existing water °
course, water body, catchment etc. The PP shall while carrying out mining activity ensuré
compliance of the provisions of Air (Prevention and Control of Pollution) Act 1981, Water
(Prevention and Control of Pollution) Act 1974 and the Environment (Protection) Act, 1986
so that the wildlife in the area is not adversely affected.

2. The processes like blasting, drilling, excavation, transport and haulage resulting into noise,

¢ should be carried out in such an manner so that such activities do not disturb wild animals

® and birds particularly during sunset to sunrise. The level of noise should be kept within the
permissible limits.

3. The mining activity should not create any obstacle in the way of free movement of wildlife
and adversely affect wildlife corridors.

4. The mineral waste/ slurry should be dumped only at the designated places only and such
waste dumps should be reclaimed in accordance with the conditions of the mining plan/
consent issued by the RSPCB under the Water and Air act.

5. The PP shall cooperate with the concemed DCF, wildlife in their efforts towards protection
and conservation of wildlife in the Sanctuary/ Park.

6. The PP shall ensure that the transporter and labor employed by him should not damage flora
and fauna in the ESZ and the Wildlife Sanctuary/ National Park.

Specific Conditions applicable, in the cases of violation in terms of the Notification dated
/ 1432017 and 8.3.2018 and OMs dated 30.5.2018, 4.7.2018 of the MoEF&CC :

\# 1. The PP shall give an undertaking by way of affidavit to comply with all the statutory
requircménts and judgment of the Hon’ble Supreme Court dated 02.08.2017 in the marter of
Writ Petition (Civil) No. 114 of 2014, Common Cause V/s Union of India & others before
grant of ToR/EC. The undertaking inter-alia include commitment of the PP not to be repeat
any such violation in future.
5 In case of violation of above undertaking/ affidavit, the ToR/EC shall be liable to be
terminatéd forthwith.
3. The environmental clearance will not be operational, till such time the Project Proponent
complieé;’? with all the statutory requirements and judgment of the Hon’ble Supreme Coun

dated 02:08.2017 in the matter of Writ Petition (Civil) No. 114 of 2014, Common Cause V/s
Union of-India & others.

=




H : . .- :
/ The department of Mines & Geology shall ensure that the mining operations shzll no

£

¢ commence till the entire compensation levied, if any, for illegal mining, is paid, by the

Project Proponent through the Department of Mines and Geology, in strict compliance Offh‘e
judgment of the Hon’ble Supreme Court dated 02.08_.2017 in the matter of Writ Petitiof
(Civil) No. 114 of 2014, Common Cause V/s Union of India & others.

GENERAL CONDITIONS

1.

!Q

(9

4

That the grant of this E.C. is issued from the environmental angle only, and does not absolve
the project Proponent from the other statutory obligations prescribed under any other law or
any other instrument in force. The sole and complete responsibility, to comply with ths
conditions laid down in all other laws for the time-being in force, rests with the indusiry /
unit / project Proponent. Any appeal against this environmental clearance shall lie with the
National Green Tribunal, if preferred, within a period of 30 days as prescribed und=r section
16 of the National Green Tribunal Act, 2010.

No further expansion or modifications in the project shall be carried out without prier
approval of the SEIAA/Ministry of Environment and Forests as the case may be. In czse of
deviations or alterations in the project proposal from those submitted to this Authority for
clearance, a fresh reference shall be made to the Authority to assess the adeguzcy of
conditions imposed and to add additional environmental protection measures required, if zny.

. The implementation of the project vis-a-vis environmental action plans shall be monitored by

MOEF Regional Office at Lucknow / RSPCB / CPCB / SEIAA, Department of Environmeaz.
Government of Rajasthan, Jaipur and this office. A six monthly compliance sizfus repar
shall be submitted to monitoring agencies.

. The EC is liable to be rejected, in case it is found that the PP has deliberately concezled 2nd

furnished false and misleading information or data which is material to screening or scoping
or appraisal or decision on the application for EC.

. The project authorities shall inform the MoEF Regional Office at Lucknow / RSPCi-} / CPCB

/ SEIAA, Departnient of Environment, Government of Rajasthan, Jaipur and the dzte of
financial closure and final approval of the project by the concerned authorities and the dztz of
start of the project. :

. Officials from the Department of Environment, Government of Rajasthan, Jaipur/ Regiozz!

Office of MoEF, Lucknow, RSPCB who would be monitoring the implementztion of
Environmental safeguards should be given full cooperation, facilities and documenzs/dzr= by
the project Proponents during their inspection. A complete set of alt the docz_meas
submitted to SEIAA should be forwarded to the CCF, Regional Office of MoEF, Lucknow 7
SEIAA, Department of Environment, Government of Rajasthan, Jaipur / RSPCB.

. The Authority reserves the right 10 add additional safegnard measures subsequently. if found

necessary, and to take action including revoking of the environment clearance under the
provision of the Environment (Protection) Act. 1986, to ensure effective implementation of
the suggested safeguard measures in a time bound and satisfactory manner.




ject Proponent should advertise in at least two local Newspapers widely circulated in
egicn, 0F% of which shall be in the vernacular language informing that the project has
e sccorded environmental Clearance and copies of clearance letters are available with the

/rzesten Stete Pollution Control Board and may also be seen on the website of the RSPCB.

ke edvertisement should be made within 7 days from the day of issue of the clearance letter
zzd 2 copy of the same should be forwarded to the Regional Office of MoEF at
LeckzewiDeperiment of Ecology and Environment, Government of Rajasthan, Jaipur.

Tte ebove condition shall be enforced among others under the provisions of water
(Pr=vection znd Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollotion) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Izsarzmee) Act, 1991 and EIA Notification, 2006, along with their amendments and rules.

). Tre PP <k=N obtzin prior clearance form forestry and wild Life angle including clearance
fom szodime committee of National Board of Wild Life (if applicable). It is further
camzgerically stzted that grant of EC does not necessary imply that Forestry and Wild Life
cleence shell be grented to the project and that proposals for forestry and wild Life
dezmz=ce will ke considzred by the respective authorities-on their merits and decision taken.

¥ Tre tves—ent mzde in the project, if any based on EC so granted, in anticipation of
clezmzmce form Forestry and Wild Life angle shall be entirely at the cost risk of the PP and
MOZ=ESET4 4 shzll not be responsible in this regard in any manner.

I1.Tze SZ12 A Rezjasthen may revoke or suspend the clearance, if implementation of any of the
zE¢ve corctions is not satisfactory.

17 Mzt Eerizes roed should be provided with permanent water sprinklers and other roads
scoeld e regzulerly wened with water tankers fitted with sprinklers. The material transfer
pecs shovld inverizbly be provided with Bag filters and or dry fogging system. In case of
Sl corverors fzcilities the system should be fully covered to avoid air borne dust; Use of
efzctve sprinkler system (o suppress fugitive dust on haul roads and other transport roads

e
chall ke craured.

-t

-
-

. Peciocic moritoring of ambient air quality shall be carried out for PM10, PM2.5, SPM. SO2
zrd NOx raritoring. Location of the stations (minimum 6) shall be decided based on the
y me=cmoleg’=! datz, topogrephical features and environmentally and ecologically sensitive

{

=rz=s exd (mquency of monitoring shall be decided in consultation with the Rajasthan State -

cefztice Coatrol Boerd (RPCB). Six monthly reports of the data so collected shall be
rezulerly suhmined 1o the RPCB/CPCB including the MoEF, Regional office, Lucknow.

L+. Pecsoerel working in dusty arezs shall wear protective respiratory devices they shall also be
proviced with adequate wraining and information on safety and health aspects.

I3. Tre ebien noise level should confirm to the standards prescribed under E (P) A Rules,

1686 wiz 73 @3 (&) during dzy time and 70 dB (A) during night time.

16. Te P2 sk2l] submit 2n environmental statement for the financial year ending 3 1st March in
For-V zs prescribed under the environment (Protection) Rules, 1986, as amended
sbsecer:ly on or before the 30™ day of September every year, to the Rajasthan State




any along

%L,(hl._‘t::k;tg::séf ;’Omfhance of environmental clearance conditions and shall also be s?m y

t gional offices of MoEF/SEIAA by e-mail as well as hard copy duly signed
by competent person of company.

. The Mining Department will ensure that while executing the mining lease, if the mining lease
forms a cluster of total area of more than 5.0 ha, in accordance with EIA notification dated
15.01.2016 and 01.07.2016, then such mining lease will be executed / registered only after
public hearing has taken place for the entire cluster and there has been EIA/EMP study of the
whole cluster. The Mining Department will further ensure that revised EC is also obtained by
such mining lease holder (s) in the cluster.

8. The Mining lease holder shall, after ceasing mining operations,
mining area and any other area which may have been disturbed due

and restored the land to a condition which is fit for growth of fodder, flora, fauna etc.

/ ollution Control Board/SEIAA and shall also be put on the website of the comp

undertake re-grassing the
to his mining activitics

(P.K. Upaghyay)
Member Secretary,
SEIAA, Rajasthan.

Jo. F1 (4)/SEIAA/SEAC-Raj/Sectt/Project /Cat. 1(2) B2(19495Y2019-20  Jaipur, Dated:

opy to following for information and necessary action:
| Secretary,Ministry of Environment,Forest & Climate Change, Govt. of India, Indira Paryavaran

Bhawan, Jor Bagh Road, Aliganj, New Delhi-1 10003.

Principal Secretary, Environment Department, Rajasthan, Jaipur.
Sh. R.K. Meena, IAS (Retd.), B-75.Shankar Vihar,50 Feet Gaitore Road, Sawai Gaitor, Jaipur

1. Dr. Anil Kumar Goel IFS (Retd.), Forest Colony, Sector 4, Jawahar Nagar, Jaipur.
5. Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary

action and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur.

6 . Member Secretary, SEAC Rajasthan.
7#The CCF, Regional Office, Ministry o

Sector ‘H’, Aliganj, Lucknow-226 020.
8. Environment Management Plan- Division, Monitoring Cell, Environment,Forest & Climate Change,

Govt. of India, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003.

9. Director, Department of Mine & Geology, Court Chorha, Udaipur.
10. Sh. Jagbir Singh Manral, ACP, Department of Environment, Government of Rajasthan, Jaipur with

the direction to upload the copy of this Environment Clearance on the website.

M.S. SEIAA, (Rajasthan)

f Environment & Forests, RO(CZ), Kendriya Bhawan, ** Floor,
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Regional Office Alwar

Rajasthan State Pollution Control Board
—faadln D-Block, Ambedkar Nagar, Alwar-301001
SRSy Phone: 0144-2372996Fax: 0144-2372996
e\ |/ 4
Registered

File No F(Mines)/Alwar(Ramgarh)/124(1)/2022-2023/1800-1802

OrderNo  5022-2023/Alwar/2246 Date: 20/02/2023
Unitld : 124,536
M/s Shri Babulal Meena

ML No. 39/2021 (Ref No. 20211000040114), Near Village- Nayabas Sainthli,
NayabasSainthli
Tehsil : Ramgarh District : Alwar
E-Mail : sainsanjay463@gmail.com
Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981for your Minor Mineral Mine at near Village-Nayabas Sainthli,
Tehsil-Ramgarh, District- Alwar (M.L.No-ML No. 39/2021 (Ref No.
20211000040114)). ’
Ref: (i) Your application dated 21/01/2023
(ii) Received on 21/01/2023
(iii) Received at Head office on 09/01/2023
Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-

1 That this consent is being granted in favour of M/s. Shri Babulal Meena, a Mine of
Minor Mineral having M.LNo-ML No. 39/2021 (Ref No. 20211000040114) in an
area measuring 1.1147 Hectares at/near  Village-Nayabas  Sainthli
,Tehsil-Ramgarh,District-Alwar.

2 Thatthis consent is valid for a period from 13/02/2023 to 31/12/2027

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 MASONARY STONE 225000.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,

2009 with respect to National Ambient Air Quality standards.

Page 10f5

Digitally signed by 2
Chaudhary £ /
Date: 2023.0X
Reason: SelfAl
Location:




Regional Office Alwar

Rajasthan State Pollution Control Board

—faigsthan
D-Block, Ambedkar Nagar, Alwar-301001
e
s Phone: 0144-2372996Fax: 0144-2372996
|
Registered
File No F(Mines)/Alwar(Ramgarh)/124(1)/2022-2023/1800-1802
OrderNo ) >2-2023/Alwar/2246 Date: 20/02/2023
Unit Id : 124,536
5 That this consent to establish/consent to operate is only for carrying out mining of

6

10

11

12

13

14

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That all other clearances/ permissions including Wildlife Clearance from
the Standing Committee of the National Board for Wildlife shall be
obtained, as may be required under the Wild life (Protection) Act, 1972 or
any other act/ rules/ notifications and/ or any orders of the Hon'ble
NGT/ court.

That the unit shall have to comply with the Guidelines for Abatement of
pollution from mining operations issued by the Board vide letter no
F.14(38) policy/RPCB/ Plg./ 2786-2817 dated 15.07.2011.

That the Mining Lease shall comply with the standards, with respect to
National Ambient air Quality, as prescribed vide MOEF notification No.
GSR 826 (E) dated 16th November, 2009.

That the lessee shall develop plantation as per specified norms in at least
33% of the lease area to maintain ambient air quality around the lease
area.

That the Mining shall be done as per the approved Mining Plan/ Scheme
and annual production must not exceed the capacity as mentioned in this
consent letter.

That this consent is issued on the basis of documents submitted in by the
applicant, if any discrepancies is found in the document/facts submitted
by the wunit then the consent shall be treated as revoked without any
further notice and the unit shall be liable for action in accordance with
provisions of law.

That adequate measures shall be taken for control of emissions from the
areas prone to air pollution and mining operations.

That no discharge of effluent shall be made within or outside the
premises.

That top soil shall be stacked separately and used for plantation &
agriculture.
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Regional Office Alwar

Rajasthan State Pollution Control Board

PO .= =3 o= -
D-Block, Ambedkar Nagar, Alwar-301001
M
s Phone: 0144-2372996Fax: 0144-2372996
|

Registered

File No F(Mines)/Alwar(Ramgarh)/124(1)/2022-2023/1800-1802

OrderNo  5022-2023/Alwar/2246 Date:  20/02/2023

Unit Id : 124,536

15 That the lessee shall comply all the conditions as imposed in
Environmental Clearance letter issued from State Level Environmental
Impact Assessment Authority (SEIAA), Rajasthan, vide letter No.
F1(4)/SEIAA/SEAC-Raj/Sectt/Project/Cat. B2(20421)/2021-22 Jaipur
dated 20/12/2022.

16 That this consent is subject to any order or direction from Hon'ble
Supreme Court/High Court/National Green Tribunal (NGT) or any other
Court of the competent jurisdiction.

17 That no natural water course and/or water resources shall be obstructed
due to any mining operation. Adequate measures shall be taken for
protection of the older-streams, if any, emanating / passing through the
mining area during the course of mining operation.

18 That the lessee shall maintain the pillars of mining lease area. It shall be
ensured that mining shall not be carried out beyond the demarcated area
by the Department of Mines and Geology (GOR).

19 That the effective safeguard measures such as regular water sprinkling
shall be carried out in critical areas prone to air pollution and having
high level of particulate matter such as loading and unloading point and
all transfer points during handling of the minerals. Extensive water
sprinkling shall be carried out on roads. It should be ensure that the
ambient air quality parameters conform to the norms prescribed by the
Central Pollution Control Board in this regards.

20 That ground water shall not be extracted without prior permission of the
Central Ground Water Authority (CGWA).

21 That the vehicular emissions shall kept under control and regularly
monitored. Measures shall be taken for maintenance of vehicles used in
mining operations and in transportations of minerals. The vehicles
carrying the minerals shall be covered with a tarpaulin and shall not be
overloaded.

22 That this consent 1is subjected to the provisions of the Forest
(Conservation) Act, 1980, Forest (Conservation) Rules, 1981 and any
other relevant statutes, orders and guidelines as may be applicable to the
lease from time to time.

23 That the lessee shall be liable to remit outstanding consent fee; if any, on
account of lapsed <consent period/consent to establish/default
period/additional consent fee as and when asked for.
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Regional Office Alwar

Rajasthan State Pollution Control Board

PO .= =3 o= -
D-Block, Ambedkar Nagar, Alwar-301001
b e W e,
B Phone: 0144-2372996Fax: 0144-2372996
|

Registered

File No F(Mines)/Alwar(Ramgarh)/124(1)/2022-2023/1800-1802

OrderNo  5022-2023/Alwar/2246 Date:  20/02/2023

Unit Id : 124,536

24 That the grant of consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force.

25 That the grant of this consent to operate is issued from the
environmental angle only, and does not absolve the project proponent
from the other statutory obligations prescribed under law or any other
instrument in force. The sole and complete responsibility, to comply with
the conditions laid down in all other laws for the time-being in force,
rests with the industry/unit/project proponent.

26 That the grant of this consent to operate shall not, in any way, adversely
affect or jeopardize the legal proceedings, if any, instituted in the past or
that could be instituted against you by the state Board for violation of the
provisions of the Air or the rules made there under.

27 That the ambient air monitoring shall be conducted after starting
production in mine and report of monitoring to be submitted to the
Board at the earliest.

28 That the Consent to Operate shall be valid for the above said period only
if mining lease is valid.

29 That you shall submit application for renewal of consent at least 120 days
before expiry of consent.

30 That you shall submit point wise compliance of the consent at least once
in a year.

31 That all other general conditions enclosed as Annexure shall be strictly complied
with.

32 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

33 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

Page 4 of 5
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Regional Office Alwar

Rajasthan State Pollution Control Board

PO .= =3 o= -
D-Block, Ambedkar Nagar, Alwar-301001
M
s Phone: 0144-2372996Fax: 0144-2372996
|

Registered

File No F(Mines)/Alwar(Ramgarh)/124(1)/2022-2023/1800-1802

OrderNo  5022-2023/Alwar/2246 Date:  20/02/2023

Unit Id : 124,536

34 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

35 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

Encl: As Above

Yours sincerely,

Regional Officer

(A):  Copy To:-

1 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Alwar
and/or DFO, Sariska Tiger project, Sariska, Alwar to inform that this Consent to Operate
has been issued from the environmental angle only, and ensuring compliance of any
other Act/Rule/Regulations /Guidelines or order of any Court/Tribunal is the sole
responsibility of the project proponent and the concerned Departments.

2 Master File.

Regional Officer
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State Level Environment Impact Assessment Authority, Rajasthan

Room No. 11, Aravalli Bhawan, Jhalana Institutional Area, Jaipur.

No. F1 (4)/SEIAA/SEAC-Raj/Sectt/Project/Cat. B2(20421)/2021-22

Shri Babulal Meena

E-mail; selaams2021@gmail.com
Jaipur, Dated:

20 DEC 2022

S/o shri Ghisaram Meena, Owner,
Add:- R/o- Pavta Ka Bas, Barkhera,
District- Alwar, Rajasthan-301406

Sub:EC for

This has reference

clearances for the above pnaject:gnder EIA Notlf' catlgn §00€

as per prescribed procedire;
basis of the mandatoryﬁoe

EMP and additional clmﬁcanogg
Expert Appraisal ComnnttwRaJasthan

2. Brief details of the Project:

Nayabas
20211000040114,
Khasra No — 1554/93 &

Alwar,, Rajasthan, }g opos:

i

%‘m metllght of H‘mws:onég T dcr
ts. th ¥

1‘~,Masonfar‘ oncx Mmmg Project, Ref. No:-
J47<ha%y Producti for C acxty 225000 TPA (ROM) at
555/9T1 N/V:2 -';Naya R amthll The:- Ramgarh, District-

m’f‘”

fO 53 202;2 seeking environmental
_!;_le roposal has been appraised
e E Not:ﬂcaﬂon 2006 on the

& "‘

.6!;!-""‘\

T@B2

1. | Cat./ Item no. (in schedule):
2. | Location of the Project Near village- Nayabas Sainthli, Tehsil: Ramgarh, District: Alwar (Raj.)
3. | Project Details M.L No./ Ref. No. ¢ 20211000040114
Production Capacity Khasra No. 1554/971,1555/971
Area : 1.1147 HECT. ;
Production (TPA) : 225000 TPA (ROM) :- Saleable Masonry stone :-
213750 TPA & Waste 11250 '
4. | Project Cost Project Cost: Rs 95 Lac
5. | Water requirement & Source Total water requirement is about 7.0 KLD= 1.4 KLD (Drinking & Domestic
Uses) + 2.3 KLD (Plantation) + 3.3 KLD (Dust Suppression) Water for
Drinking, dust suppression and plantation will be collected from nearby
villages.
6. | Fuel & Energy Diesel will be used for transportation vehicles.
7. | Environment Management Plan Environment Management Plan Expenditures: Capital Cost: Rs. 4.75 Lac.

Recurring Cost: Rs. 1,80,140 Rs. per annum.

EC Identification No. - EC22B001RJ147491

s

File No. - 16149 Date of Issue EC - 22/12/2022 Page 2 of 17



b5 f
e . Fixed Cost
| Fixed Cost 1
]S\]I‘;_ Measures 1st Year ___z_p_q_Y_'g_a_f___
Pollution Control
i) Dust Suppression
= e 20,000/
if) Road | , 03080 | 293,280~ | LABTE
! Metallization & 2,93,
Maintenance
iii) Netting at SW of
lease area et
Pollution Monitoring
2 i) Air pollution - - 10,000/-
ii) Water pollution
3 ;‘fa‘:;a""“ and Tree | g1 720 | 181,720~ | 50.140"
— v T - 275,000/~ | 4,75.000- | 180,140" L
3. | Greenbelt & Plantation _ i-_]ixpt:ndip;gg*o;“ MP Rs &1‘,§}:7%Q/-
.| Total green belt \g*i\j}l,,lj%*thgg%%”’g(‘the mine area 0.368 ha shall be planted
in‘ 7.5 jtut %@% faqg '(,‘}_lj‘._art of own Khatedari land at village
no: 554971, 1555/971. Native specie which are more

! Ehﬁ}onmenﬁ%re preferred to be planted such as like

Babool(Vac ni;;_s?ié?)% “Amla (Phyllanthus emblica),  Neem

e

| R (AzadirachtaIndica), Peepal(s. Ficus Religiosa) etc.
| g LNl m m & Iﬂgnfibf Assum | Replenish | No.
1 B Al g LYY lan at Surviva 20 % Trees
L 1/ village 1 80%
- &5 Nayabgs=
q.‘: 1 Blgﬂﬂi"jﬁ.
i ¢ é@ﬁ(ha'srz;fno.
T ‘x‘r 68
‘}:‘k:‘ i ’.-,:‘3{ ‘.:b:“
£ | A N ~Are” | No.
o Wiz n;‘sa‘”{ “1" of Eo %a of
LS 7 - (HE -..t;;[rg"’ (Ha. | Tre
i P i | "-a.-"" “es ') es Q
" 0.08 ) '
. 0.14
Y:a 230 5 85 5 145 184 - 184
2nd
0.08 0.14
| Y::a 230 5 85 5 145 184 46 184 {
: ot 0.17 0.29 ! !
| - o |10 | BT |0 | 368 92 368 |
I::(:e:- The mining lease holders shall, after ceasing mining operations |
: erla.kc re-grassing the mining area and any other area which may haw;
ceré_qhslurbq_:d qluc to their mining activitics and restore the land to a
condition wlnch_l_s fit for growth of fodder, flora, fauna etc.”The lease shall
R BT T e o com;?ly all conditions as per on 16/1/2020.
“Budzetary breakup for lsbonr | The information regarding Budgetary breakup for labour has been given in

EC Identificati 3 )
ntification No. - EC22B001RJ147491  File No. - 16149  Date of Issue EC - 22/12/2022 Page 3 of 17




PFR & Power Point Presentation. ' 3
St. | Facility provided for Labour Exp. Costin | Exp. Costin
No. - Rs. Rs,

(Fixed) (Recurring)
1. Drinking water facility 20,000/- 20,000/-
2. Health Facility (First aid box,
Rest shelter, Medicine & 35,000/- 30,000/-
Washroom) & Insurance
3. Education  for Labours
children 20,000/- 20,000/-
4, Safety equipment like Ear
plug, Dust mask, hand gloves, 20,000/- 15,000/-
Safety Shoes etc.
| Total 95,000/- 85,000/-

s -$ r 5 d}‘,' - = Y ihy .
3. The SEAC Rajasthan ;Q‘ér%}}e*{gngiggfagg@?ﬁgt%&cg{zaﬁt documents submitted by the
project proponent and sadditional ¥ clarifice nfs@qocu{{:engfs furnished to it have
recommended for Envifonment -Q!&@?_IIQF"‘WQ‘ Certain stipulations. The SEIAA

\

Rajasthan after considerﬁnﬁf__ﬁ:é’ propgsal éhdfrccommmdgltioq‘s of the SEAC, Rajasthan in

its 5.54™ Meeting helcfoﬁ{__lél‘{}__ December;'2022 liérg%?"ag\cd;d ‘Environmental Clearance to
the project as per the provisions of En ironmerital, I tipact Assessment Notification 2006

AL BrU ey T e d e S .
and its subsequent ,egments, subject tc’q.sulct‘_&)mphange ofithe terms and conditions as
0 4 ] T e P ""‘<? g s F I |

BOER

follows: . ;|

; o B
S ’,“i s 27 | q,rl':_:.' /P
| tutory cogipliance: { "7 | %‘?‘“‘“ﬁ“ﬁﬂmzﬁ;
b Chis Environfienal Clearance (EC) St 1§ ondb) dhsétons of Hon'ble Supreme
oS hdia':‘.yon?‘bld'ﬁigﬁ Court, Hon’ble N ,ﬁ@dﬂ any, other Court of Law, as is
. . Y ‘{,"\» L !.d o :1
applicable. T N >
IL The Project pmponh!t}‘:bml?.ws-!"i@e}all.-.the“,s,lanﬁgm requirements and judgments of
roorore Supreme Cout dated 2% August; 2017 in.rit Petition (Civi) No. 1 01wy
in matter of Common Cause,versus Union'of India"&Ors before commencing the mining
operations, “ i T Sehe minin
@ 111 The Department of Mines & Geology, Government of Rajasthan (DMG, GoR) shall

v, In case the project falls within a distance of 10 Km from the boundary of a National
Park/ Wildlife Sanctuary, wherein final ESZ Notification has not been issued so far,
the EC shall come into effect only after the PP obtains clearance from the Standing
Committee of Natjonal Board for Wildlife (SCNBWL) as per OM dated 08.08.2019
of MoEF& CC. ; .

V. This Environmenta] Clearance shall become operational only after receiving formal
SCNBWL Clearance from Ministry of Environment, Forest & Climate Change, (MoEF&
CC), Government of India (Gol) subsequent to the recommendations of the Standing

EC Identification No. - EC22B001RJ147491 File No. - 16143  Date of Issue EC - 22/12/2022 Page 4 of 17




VL

VIL

VIIL

XL

XIIL

XIV.

XVI.

XVIL

jentiﬁcation No. - E0228001RJ147491

Committee of National Board for Wildlife, if ﬂp}ﬂl"—"ih‘lf3 toalme Srw:;:ttér receiving Forest
This Environmental Clearance shall become Opefan?n oy if anplicable to the
Clearance (FC) under the provision of Forest Conservation Act, 1980, if app
Project. .
Pg_}!ect Proponent (PP) shall obtain Consent to Operat.? gﬁer grant of EC and effeCU:;:Z
implement all the conditions stipulated therein. The mining activity shall not com.}ul: -
prior to obtaining Consent to Establish/ Consent to Operate from the State Pollutio
ontrol Board. .
'?he PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral
(Development & Regulation), Act, 2015 and rules & regulations made there under. PP
shall adhere to various circulars issued by Directorate General Mines Safety (DGMS)
and Indian Bureau of Mines (IBM) from time to time.
The Project Proponent shal] obtain consents from all the concerned land owners, before
start of mining operations, as per the provisions of MMDR Act, 1957 and rules made
thereunder in respect of Jands which are not owned by it.
The Project Proponent shq!__lf._folj;o’w:ﬂi;a;f“;nifiga;jon measures provided in MoEF CC’s
Office Memorandum Noz-1 1013/3712014-IATT (M)¥dated 29th October, 2014, titled
“Impact of mining _qgﬁj‘_ig.iegonf :I;f;‘t‘iit_atiqﬁ;;ﬁ.‘sueé& elated to the mining Projects wherein
re the part of mine leas arg%s:_{): Habitations and villages are

Habitations and villages, are the
surrounded by the niine Jease area’

The Project Propgffgﬁ't‘f l_:'?le‘ai_J;;g;x;q_c:essa;y prio?"-pemﬁssion of the competent
authorities for draw] TequisiteFquantity. of Surface ‘water and from CGWA for
withdrawa] of grguné;l::jvalte_i; for._th}c_riii%o'jgpf. ': . Oy

A copy of EC letter \ifi};l‘-,'be mé:kédl_’_ﬂt_:iﬁjoncemed _ﬁﬁgchaj?ati local NGO etc, if
whom suggestion/ representation has ﬁée@ received while i:récessing the proposal.
State Pollution -ontrol{Board shall"be fesponsible' for display of this EC letter at its
Regional office, District dadustries Cerifre, and Collegtors Office/ Tehsildar’s Office for
e ey £ AW o7 S0 s pite

b
4
>,

any, from

oE S

e g Ao
Midelysadvertise about thexgrant of g EC letter by
ocal DEWSpay ers;f gne of - which shall be jp Vernacular
_ cerned are vertisements all be done withip 7 days of th
Issue of the cleazance‘g!étter‘ mentioning that't iniStant project has been accordeg EC ang

¢ State Pollution Contro] Board and website of

as taken place for the entire clugter and there has
cpartment will furthey ensure

s, » 4TI€T ceasing mining o i ;
TUNINg area and any other area whj § perations, undertake Te-grassing the

activities anq resto i ich i
p re the land to 3 condition which js fit for gro
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That the grant of this E.C. is issued from the environmental angle only, and does not
j m the other statutory obligations prescribed under any
nt in force. The sole and complete responsibility, to
comply with the conditions laid down in all other laws for the time-being in force, rests
with the project proponent.
XIX. No further expansion or modifications in the project shall be carried out without prior
approval of the SEIAA/MoEF& CC as the case may be. In case of deviations or
alterations in the project proposal from those submitted to this Authority for clearance, a
fresh reference shall be made to the Authority to assess the adequacy of conditions
imposed and to include additional environmentai protection measures required, if any.
XX, The EC is liable to be rejected/ revoked, in case it is found that the PP has deliberately
concealed and/or furnished false and misleading information or data which is material to
screening or scoping or appraisal or decision on the application for EC.
XXI. Officials from the Department of Environment, Government of Rajasthan, Jaipur/
Regional Office of MoEF& CC, kucknog, RSPCB who would be monitoring the
implementation of Envirqupn}alfsﬁfe“é“uarﬂs_‘ihquld be extended full cooperation,
b facilities and documents/data by the~ _projectipre iaa'ilfms during their inspection. A
complete set of all ll}efﬂﬁqqgmem_w{'s‘ubmjttégﬁto.SH‘ ‘A"should be forwarded to the CCF,
Regional Office 6f MoEF, Lucknow; 'Deplirtment 6fEnvironment, Government of
Rajasthan, Jaipur/ RSPCB. 7+ i\ N
XXII. The Authority res%rﬁgs; the Tight 10 add-additional safeguard measures subsequently, if
found necessary, and'to take action_including Tevoking ‘of the environment clearance
under the provision: of the E_va_i.r_oﬁgign't (groteé;'tion) Ac}, 1986, to ensure effective
implementation ?f the suggested §afeg’u§;¢.rgeasu};&§3jn:a lime bound and satisfactory
manner, iy [ EULWR r{,}, A& ‘-*r;vﬂ ,'¥
XXIII. The above condition shall be enforced ‘among’ others ‘un&er the provisions of Water

(Prevention and ‘Control of Plbll]jt'idp_):'égffﬂ974,1_3.1_;‘0251};? (Prevention and Control of
Pollution) Act,. 1981, the '-_Em;{i\rb'ﬁmemu(Prg;céﬁo_n),ﬁ' ct, f;BG, the Public Liability
(Insurance) A“cﬁk l991-__ér'1d',_EL'\,NQ_t_i_ﬁcatiqrji“‘ ZOOGﬁéloﬁg Wwith their amendments and
rules. RN T e
XXIV.  The PP shall obtairi prior clearance from forestry and*wildlife aspects including clearance
from Standing Coﬁmin;ee'*omg;iah‘hr-Boé;g,prwl‘g‘*ﬂife (if applicable). It is further
categorically stated that grant of EC"dogs ot necessary imply that Forestry and Wildlife
clearance shall be granted' to' the; projectsbyidthe concerned authorities, Proposals for
¢ forestry and wildlife clearance will be considered by the concerned authorities on its
merits and decision taken accordingly. The investment made in the project, if any based
on EC so granted, in anticipation of clearance from Forestry and Wildlife aspects shall be
entirely at the cost and risk of the PP and MOEF & CC/SEIAA/ SEAC/ DOE shall not be
responsible in this regard in any manner.
XXV. The SEIAA, Rajasthan may revoke or suspend the Environmental Clearance, if
implementation of any of the above conditions is not satisfactory.
XXVL.  The PP shall submit an environmental statement for the financial year ending 31st
March in Form-V as prescribed under the environment (Protection) Rules, 1986, as
amended subsequently on or before the 30% day of September every year, 1o the
Rajasthan State Pollution Control Board/SEIAA and shall also be put on the website of
the company/ unit/ industry along with the status of compliance of environmental
clearance conditions and shall also be sent to the Lucknow Regional offices of
MOEF/SEIAA/ RSPCB by e-mail as well as hard copy duly signed by competent person
of company.

/

[
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f the mineral with production mcntiom?d in the above
he PP shall abide by the annual/ pem_lmcd production
an and that any deviation therein will render the PP

th Environment and Mining Laws. . .
in the respective heads as mentioned 1n

XXVIL.  This EC is granted for mining o
table subject to the stipulation that t
schedule specified in the mining pl
liable for legal action in accordance wi

XXVIII. The PP shall spend the various amounts

Annexure G. - .

XXIX. Drills shall either be operated with dust extractors or equipped with water injections
system.

submitted to Rajasthan State

XXX. Data on ambient air quality and stack emissions should be .
Pollution Control Board once in six months. The monitoring/ sampling and analysis are

to be carried out by MOEF/ NABL/ CPCB/ RSPCB/ Government approved lab.
XXXI. Blasting operations, if permitted, should be carried out only during the daytime with safe

blasting parameters.
XXXIL. The PP shall carry out mining activities with open cast method. The PP to undertake
underground mining only if permitted specifically.
‘Sustainable Sand Mining {

XXXIII. In the project related to Bajri miningthe PP-shall follow the
Guidelines 2016’ and _:@_&;ifqi‘bem“gglng\‘ljg&qénimri&g:ggidcﬁnes for Sand Mining, 2020
laid down by the MoEF& {;C-;‘-"'GOIﬁThe“-:_Baji_ifsanc(]@injng activity is restricted to three
meters from groun{;‘e\{q}*ér Wi -vel ﬁ’higﬁ"_é}{:e?"is e’é}ﬁnd the PP shall carry out river |I
sand (Bajri) mining activity only’ rﬁﬁﬁéﬁﬁﬁﬁf?&;@;"‘“&haﬂizm method as provided |'
under the ‘Sustainable’ Sand Mining-Management Guidelines, 2016’ and “Enforcement |
and Monitoring Guiidelinés for Sand Mining, 2020%, %, % |
XXXIV. Any appeal agaﬁmtgg‘;his,.__.gnvi_::d;i_ﬁ:éﬂtﬁlfit:leémncfé‘?shal'l“ lie with the National Green
Tribunal, if preferred,” within a'period of 30 days ‘as prescribed under section 16 of the |
National Green Tri ul:!,?l;;AU't,ngi_lo‘ i ¥ % Jwad ¥ ?E
2.  Air quality monitoring’ and preseryation: - 5 :yl ‘g, § '
The Project Proponent, shall 'ingya;l_*ﬁ-::;l;inirﬁﬁh;%'f 3, (three) online Ambient Air Quality |
Monitoring Station‘s"‘witbu _Qgp)"'fl"'_tlgﬁ "and: O)‘.;;x{_ ﬁo@wind direction based on ||
long term climatologicaltdata:a ind. di ch that:an angle of 120° is made
between the monitoring locatic or. criticalsparameters, relevant for mining
operations, of air pollution viz. PMLI;iPM2:5,.NO2;<CO and SO2 etc. as per the
methodology mentioned 'in"'é ;{AAQS'umNotiﬁéé’tmn 2No. B-29016/20/90/PCV/I. dated |
8.11.2009 covering the aspects oﬂh;apgpqrthtic’iﬁ and use of heavy machinery in the impact P
zone. The ambient air quality shall also’ bé monitored at prominent places like office (

building, canteen etc. as per the site condition to ascertain the exposure characteristics at
specific places. The above data shall be digitally displayed within 03 months in front of the
main Gate of the mine site.

Effective safeguard measures for prevention of dust generation and subsequent suppression
(like regular water sprinkling, metalled road construction etc.) shall be carried out in areas
prone to air pollution wherein high levels of PM10 and PM2.5 are evident such as haul
road, loading and unloading point and transfer points. The fugitive dust emissions from all
sources shall be regularly controlled by installation of required equipments/ machineries

and preventive maintenance. Use of suitable water-soluble chemical dust suppressing ‘
agents may be explored for better effectiveness of dust control system. It shall be ensured

that air pollution level conform to the standards prescribed by the MoEF& CC/ Central ‘

Pollution Control Board. %
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ii.

iii.

iv.

Water quality monitoring and preservation:
In case, immediate mining scheme envisages intersection of ground water table, then
Environmental Clearance shall become operational only after receiving formal clearance
from CGWA. In case, mining operation involves intersection of ground water table at a
later stage, then PP shall ensure that prior approval from CGWA and MoEF& CC is in
place before such mining operations. The permission for intersection of ground water table
shall essentially be based on detailed hydro-geological study of the area.
Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and
around the mine lease shall be carried out and records maintain. The natural water bodies
and or streams which are flowing in an around the village, should not be disturbed. The
Water Table should be nurtured so as not to g0 down below the pre-mining period. In case
of any water scarcity in the area, the Project Proponent has to provide water to the villagers
for their use. A provision for regular monitoring of water table in open dug well located in
village should be incorporated to ascertain the impact of mining over ground water table.
The Report on changes in Ground. watérlevél “and quality shall be submitted on six-
monthly basis to the Regional=Office ‘ofthe Mi@sn?yE;CGWA and State Groundwater
Lo g8 . PALSY
Department / State Pollution .,Coq[.rolﬂBq‘q;df‘“‘“mh%_ s ;.
Project Proponent shallregularly mém%ofim%:%t i records w.r.t. ground water level
and quality in and around the miné lease by &ft}‘?‘;i‘;,hiﬁgéaiqetﬁork of existing wells as well
as new piezo-meter installlat'_igﬁis:duﬁﬂpg!,g!;e;_;ginjﬁg";gpcra@l:"' in consultation with Central
Ground Water Authog'fy[i@St:itq "G@ﬁgdjﬂﬁtérkpeﬁa{me;%_The Report on changes in
Ground water level and quality shall be’ submitted, on”six-monthly basis to the Regional
Office of the Ministry, CGWA i State_GroundWater Department / State Pollution
Control Board. A | ;ftff:*'é- 5;,;'; # 'ﬁ‘;% L
The Project Propone tgglgéllli’undéﬁaké_fgggj_ar __i;iio_gitot‘ﬁ;igé natural water course/ water
resources/ springs an lpgrenmalna[lah“s‘ emsung;’ ,flov:'mgmanﬂ around the mine lease and
maintain its recorqys:* The project proponents shall,undertake ‘f-eg‘glar monitoring of water
quality upstream angvdo‘\zﬁéygmi‘“bf-wgfcg bodies passing within and nearby/ adjacent to
the mine lease and maintaiy its records; Sufficient number of:gullies shall be provided at
appropriate places within }l‘i’e‘:\_i_g:aseig{‘di'ﬁ'manéggm%of water. PP shall camryout regular
monitoring w.rt. pH and*included-the Same, in-riionitofing plan. The parameters to be
monitored shall include their water_quality J*i?re;yi's‘fsuilability for usage as per CPCB
criteria and flow rate. It shall be ensured that-1i6 obstruction and/ or alteration be made to
water bodies during mining operations without justification and prior approval of MoEF&
CC. The monitoring of water courses/ bodies existing in lease area shall be carried out four
times in a year viz. pre- monsoon (April-May), monsoon (August), post-monsoon
(November) and winter (January) and the record of monitored data may be sent regularly to
Ministry of Environment, Forest and Climate Change and its Regional Office, Central
Ground Water Authority and Regional Director, Central Ground Water Board, State
Pollution Control Board and Central Pollution Control Board. Clearly showing the trend
analysis on six —monthly basis.
Quality of polluted water generated from mining operations which include Ch::_mic?l
Oxygen Demand (COD) in mines run-off; acid mine drainage and metal contamination in
runoff shall be monitored along with Total Dissolved Solids (TDS), Dissolved Oxygen
(DO), pH and Total Suspended Solids (TSS). The monitored data shall be uploaded on the
website of the company as well as displayed at the project site in public domain, on a
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i No.I-
display board, at a suitable location near the main gate of the Company. The Clrc;g ?;st and
20012/1/2006-IA.11 (M) dated 27.05.2009 issued by Ministry of Environment,

Climate Change may also be referred in this regard. y ot

vi.  Project Proponent shall plan, develop and implement rainwater harvesting measures et
long term basis to augment ground water resources in the area in consultation with Cen
Ground Water Board/ State Groundwater Department. A report on amount of water
recharged needs to be submitted to Regional Office MoEF& CC annually.

vii. Industrial waste water (workshop and waste water from the mine) should be properly
collected and treated so as to conform to the notified standards prescribed from time to
time. The standards shall be prescribed through Consent to Operate (CTO) issued by
concemed State Pollution Control Board (SPCB). The workshop effluent shall be treated
after its initial passage through Oil and grease trap.

viii. The water balance/water auditing shall be carried out and measure for reducing the
consumption of water shall be taken up and reported to the Regional Office of the MoEF&
CC and State Pollution Control Board. - +7- #23 L

. . . PO - L S LW A T
4.  Noise and vibration monitoring ‘and prevention:}* Pl

i.  The peak particle velocity’at 500m“distance or - within“thé nearest habitation, whichever is

closer shall be monitored periodically as pe r applitablE DGMS guidelines.

ii.  The illumination and SO‘EP@,at:'._:lﬁighﬁat-'pfbjecf’éjt_qs ’disbt}grb_lﬂ'le villages in respect of both

iii. The Project Proponeni skhallatake nigébq;gg for gc‘;ntml %ﬁhpﬁé;ievcls below 85 dBA in the
work cnvironment.}T he ‘workers engaged in T)g‘gatiggls;_qt: HEMMg-etc. should be provided
with ear plugs/ miffs. Il personnel iﬁf@lﬁding_,i qbgré@}:}vg;rkin"grin dusty areas shall be

provided with protective zespiratory ag%ccssglgngg_\_ygﬂl;a €quale training, awareness and

information on safet -and ‘health aspects;: The PP: shall be held responsible in case it has

been found that workefsaf}.»Pé’rsqfialyé;lg@ﬁ?éﬁ%ﬂéfvfo‘gkgg without personal protective
equipment. T —— o

iv. The ambient noise level shoﬁla?cox_lijl;gl 0" the ‘standards prescribed under E (P) A Rules, ,
1986 viz 75 dB (A) during day time and 70 dB'(A) during night time, €

5. Mining plan:

L. The Project Proponent shall adhere to the working parameters of mining plan which was
submitted at the time of EC appraisal wherein year-wise plan was mentioned for total
excavation i.e. quantum of mineral, waste, over burden, inter burden and top soil ete.. No
change in basic mining proposal like minin g technology, total excavation, mineral & waste
production, lease area and scope of working (viz. method of mining, overburden & dump
management , OB & dump minin g, mineral transportation mode, ultimate depth of mining
etc.) shall not be carried out without prior approval of the Ministry of Environment, Forest
and Climate Change/ SEIAA, which entail adverse environmental impacts, even if it is a
part of approved mining plan modified after grant of EC or granted by State Govt. in the
form to Short Term Permit (STP), Query license or any other name.

ii. The Project Proponent shall get the Final Mine Closure Plan along with Financial
Assurance approved from Indian Bureau of Mines/Department of Mining & Geology as

4
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(3

iii.

iL.

iii.

iv.

vi.

vii.

required under the Provision of the MMDR Act, 1957 and Rules/ Guidelines made there
under. A copy of approved final mine closure plan shall be submitted within 2 months of
the approval of the same from the competent authority to the concerned Regional Office,
MoEF& CC/ SEIAA/ SPCB for record and verification.

The land-use of the mine lease area at various stages of mining scheme as well as at the
end-of-life shall be governed as per the approved Mining Plan. The excavation vis-a-vis
backfilling in the mine lease area and corresponding .afforestation to be raised in the
reclaimed area shall be govemed as per approved mining plan. PP shall ensure the
monitoring and management of rehabilitated areas until the vegetation becomes self-
sustaining. The compliance status shall be submitted half-yearly to the MoEF& CC/

SEIAA/ SPCB and its concerned Regional Office.

Land reclamation: .

The Overburden (O.B.) generated during the mining operations shall be stacked at
earmarked OB dump site(s) only and it should not be kept active for a long period of time.
The physical parameters of the.OB.dumps; ;_‘""h' ight, width and angle of slope shall be
governed as per the apprq_v_'ggj"Mimng_‘Pla_rzi_ ‘pepfie, guidelines/circulars issued by
D.G.M.S w.r.t. safety in mining operafions shall'be ictly‘adhered to maintain the stability
of top s0il/OB dumps. The topsoil shall, b ,ysccgc&@d%’éla{‘nanon and plantation.

The reject/waste generated during th .rhlﬁii'ig‘-;*-_';__}_%rati_ggs@‘shall be stacked at earmarked

waste dump site(s) onlfTh physical pw;téri;of the; waste dumps like height. width

and angle of slope s'\hall ‘governed  as_“per;, tli!é*}zappf@}fﬁd Mining Plan as per the
guidelines/circulars issued; by. DGMS:W.r.t'safgty: i _mining}operations shall be strictly

adhered to maintain the stability of waste dumps. = Wby § |
The reclamation of Wwaste}’dump. Ei'tg:‘s‘:’-"'féhal_l.fbé donlerig Scientific manner as per the
o BN R e hre
Approved Mining Plan cum Progressiye 5%199 Cq}los_}rzre Plang
The slope of dumpf shall be vegetated in'scientific manner _fw}ﬂ;,__suitable native species to
maintain the slope”stab ility,prevent-erosion*and: Surface Aun off” The selection of local
species regulates loEa} cli "g;_;:;:p"a‘rarri'e't”é'ﬁ'_'s{gnd_‘hclﬁ:_i_gge,adaptag};‘pn of plant species to the
microclimate. The gullies"‘-\fgiin;.;_ga __ﬁggfﬁﬁ%d;;@;ﬁ’m@ﬁua&ly taken care of as it
impacts the overall stability ofqumpg&é;gmnﬁ;maéjg_‘s\pﬁuld be consolidated with the
help of dozer/ compactofs‘;fthg?{eb'}*“cnsu;jpgg.profae_r Ailing/ leveling of dump mass. In
critical areas, use of geo textiles/, g?o;memb‘@pﬁ_ [+clay liners / Bentonite etc. shall be
undertaken for stabilization of the dump. ' | =
The Project Proponent shall carry out slope stability study in case the dump height is more
than 30 meters. The slope stability report shall be submitted to concerned regional office of
MoEF& CC/ RSPCB.
Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed
around the mine working, mineral yards and Top Soil/OB/Waste dumps to prevent run off
of water and flow of sediments directly into the water bodies (Nallal/ River/ Pond etc.).
The collected water should be utilized for watering the mine area, roads, green belt
development, plantation etc. The drains/ sedimentation sumps etc. shall be de-silted
regularly, particularly after monsoon season, and maintained properly.
Check dams of appropriate size, gradient and length shall be constructed around mine pit
and OB dumps to prevent storm run-off and sediment flow into adjoining water bodies. A
safety margin of 50% shall be kept for designing of sump structures over and above peak
rainfall (based on 50 years data) and maximum discharge in the mine and its adjoining area

F

N
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i lowing proper
ion ti riod thereby al
nggnn;fypseumps shall be constructed at

which shall also help in providing adequate reten

settling of sediments/ silt drlx_uftcﬁal. The sedimenta -

omers of the garland drains. ) ithin the :

viid, ’;'h]fectop soil, if angr, shall temporarily be stored at emmarkqdasllfegin‘:;tcrs of the top s.ml

only and should not be kept unutilized for long. The physu'il p or the approved Mining

dumps like height, width and angle of slope shall be governed as pe perations hall be

Plan and as per the guidelines framed by DGMS w.r.t. safety in muu]:la%I P used for land
strictly adhered to maintain the stability of dumps. The topsoil s

reclamation and plantation purpose.

7. Transportation: . . —

No Tmﬂsponation of the minerals shall be allowed in case of roads passing through \;lg:gon
habitations. In such cases, PP shall construct a 'bypass’ road for the purpose of transp o
of the minerals leaving an adequate gap (say at least 200 meters) so that the adverse 1mpa

t along with chances of accidents could be mitigated. All costs resulting ﬁ-op: _
f‘?;gn;;zdaﬂgs smnng%hening of _Qggisﬁng-&p*jlﬁ?;p‘i‘qéi network_sha.ll be -borne by the PP 12 { {
consultation with nodal State;Goyt. Depa ent. Transportation of minerals through roa
movement in case of exisgin@;‘w’_)illrg_ge/vrﬁif:g::“gggshag_fbh.gllhwed in consultation with nodal
State Govt. Department;only-after requgﬁed;streg theni é—mc hthat the carrying capacity of
roads is increased to handle th fl;raiﬁgé;!ci%id?ﬂ];g;g%ll{;gg‘rhﬁ ue’to transportation load on the
environment will be effectively-controlled. and water;sprinkling will also be done regularly.
Vehicular emissions shall be kept under control ‘and regularlyimonitored. Project should obtain
Pelacanilte e tr%l (PUC) e g{g@ th§ géhféLis f_g:m authorized pollution testing

ii. The Main haulage road within the min lease _shotﬂ%- ]J;g_‘._-jgxfoyiged with a permanent water
sprinkling arrangement ?ggriﬂthsté’sﬁ gn.,--Otlffqgg-’j;ands";‘ﬁ;gmin the mine lease should be

wetted regularly With%bfaﬁkﬁ-mﬁuﬁf!:ﬁv@ﬁlcr: Sp’rjin,]élinwg'}sy?témi The other areas of dust
. - e A YOS et W e \,,—g;ﬁ oo Rt 2 T Bl 5 4
generation like cmsﬁﬁngézoqgkma l hansﬁ{gl;pom“tfs,m Tl ;yarc_ls_,etc. should invariably be

provided with dust'?'éﬂppiﬁé@é&;ﬁﬁﬁé?gg@%&T*?c‘_a- i_:fié;ﬁ control equipments like bag
filters, vacuum suction hoes_i??; I oing: syste shall be.installed at Crushers, belt-

et

conveyors and other aréas prone 1o g?&pgo%fgélﬁgﬁcgn@ﬁdr should be fully covered to
avoid generation of dust *gy_,i;il%‘f-t(gignsli'drtaﬁ"ﬁ.faPP:;ha‘ll{talge*' necessary measures to avoid
generation of fugitive dust '5m1'!s§jqns.'1"“*wa--mm=:=: P

8.  Green Belt: T s Y

1. The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine
lease boundary as per the guidelines of CPCB in order to arrest pollution emanating from
mining operations within the lease. The whole Green belt shall be developed within first 5
years starting from windward side of the active mining area. The development of greenbelt
shall be governed as per the EC granted by the Ministry/ SEIAA irrespective of the stipulation

.. made in approved mine plan.

1. The I"rpject Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area
of mining lease-, around water body, along the roadsides, in community areas etc. by planting
the native species in consultation with the State Forest Department/ Agriculture Department/

;{e:g;i ShaHA also be adhered, Thp_density of the trees should be around 2500 saplings per
The Pr(; _ecczeguate budgetary Provision shall be made for protection and care of trees.

s ) - Toponent sha_ll make necessary alternative arrangements for livestock feed by

OPINg grazing land with 4 View 1o compensate (hose arcas which are coming within the
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mine lease. The development of such grazing land shall be done in consultation with the State
! Government. In this regard, Project Proponent should essentially implement the directions of
/ the Hon’ble Supreme Court with regard to acquisition of grazing land. The sparse trees on
such grazing ground, which provide mid-day shelter from the scorching sun, should be
scrupulously guarded/ protected against felling and plantation of such trees should be
promoted.
iv. The Project Proponent shall undertake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule-I species during mining operation. A
Wildlife Conservation Plan shall be prepared for the same clearly delineating action to be taken
for conservation of flora and fauna. The Plan shall be approved by Chief Wild Life Warden of
the State Govt.
v. And implemented in consultation with the State Forest and Wildlife Department. A copy of
Wildlife Conservation Plan and its implementation status’ (annual) shall be submitted to the
Regional Office of the Ministry/ SEIAA.

9. Public hearing and human health issuesi. »7
& i.  The Project Proponent shall appointan Otgupational Health Specialist for Regular as well

as Periodical medical examipation gfathetworkqg‘éng?f in the mining activities, as per
the DGMS guidelines. Thcrpcofdgshall‘;*bet“g_wfgjém‘“ pioperly. PP shall also carryout
Occupational health cﬁdticlgu”bs;_m;;e’sﬁécﬁdimﬁggggn'ch*%re having ailments like nr,
be
)

=

diabetes, habitual smoking, etc; The check-ups shall,be indertaken once in s1x months and

necessary remedial/ preventiye meastire§ be taken."A status Jeport on the same may be sent
to MoEE& CC/ SEIAA/ Regional Office;and' DGM$ oﬁ_b\alf—y*early basis.

v i e R e e .y % |+ E . y

ii.  The Project Proponei}f mustlggmqnsllretgkconmyngent;t% worl towards ‘Zero Harm’ from
their mining activities and/ carry: out Health !Riék"' sessment (HRA) for identification
workplace hazards agc%gssess ..t_h'q,i_r‘\., potential ﬁskstéyhe trh d determine appropriate
control measures to, p ',ggg@lﬁm;‘pgaig;"ﬁﬁ;{q:ﬁgmgéing of workers and nearby community.
The proponent shiall.maintain' accurate* and systematic recc.{ds“ ofithe HRA. The HRA for
neighborhood has to_focus]on" Public.Health Problems li ;"Ma*raﬁa, Tuberculosis, HIV,
Anaemia, Diarrhoeain children under; ﬁvp;’-':espifatoryjﬁf Ctions due to bio mass cooking.

- T, I RIE T T A SN W 7

The proponent shall als  crealg aWareness ‘a‘xy;dagglppcate the pearby community and workers

for Sanitation, Personal Hy§ime;t-ﬂgpd*ﬁfasti'qgﬂnoﬁ defecate in open, Women Health

and Hygiene (Providing Sauitary __l\ﬁﬁl_?iﬁ"sffhazarqf:o tobacco and alcohol use. The

‘; Proponent shall carryout base line HRA for all'thé ‘category of workers and thereafter every
five years.

iii. The Proponent shall carry out Occupational health surveillance which be a part of HRA
and include Biological Monitoring where practical and feasible, and the tests and
investigations relevant to the exposure (e.g. for Dust a X-Ray chest; For Noise
Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic
Assessment; for Manganese Miners a complete Neurological Assessment by a Certified
Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chromium-
Fortnightly skin inspection of hands and forearms by a responsible person. Except routine
tests all tests would be carried out in a Lab accredited by NABH. Records of Health
Surveillance must be kept for 30 years, including the results of and the records of Physical
examination and tests. The record of exposure due to materials like Asbestos. Hard Rock
Mining, Silica, Gold, Kaolin, Aluminum. Iron, Manganese, Chromium, Lead, Uranium
need to be handed over to the Mining Department of the.State in case the life of the mine is
less than 30 years. It would be obligatory for the State Mines Departments to make

‘s
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iv.

Vil

10.

iii.

including X-Ray. Only
f the records inclu ing
for the safe and Sc‘;i‘-“;.e Sr‘gcrﬁfﬁ p{:uposes and not the digital one). X-Ray
ted 1or

ill be accep ality). .
| x14 inches and °fg°°‘:f§?ma§;:e indicators for workers which

f pe 5 i
ned a recc{‘d o — Body Mass Index and it
The Proponent sh d n?::t be a significant decline In th;l;r ared)\(with ety
includes (&) there S8 749, (b)the Final Chest X-Ray compared b there should be no
should stay between 18.5 - i (c) At the end of tl'xeu' leaving jo tht_are shou y
Ray should not show anIJ: cap Functfons Forced Expiratory Volume in one secon
Diminution in _their ::1% (FVC), and the ratio) unless they are smokers which has to
(FEV1),Forced Vital Cap g age, (d) their hearing should not be affected. As a proof an
be adjusted, and the effect of age, ted), (€) they should not have developed any
- d last need to be presented), s . .
Audiogram (first “ Neck Pain, and the movement of their Hip, Knee and other joints
Persitient Back PR, t:acof mO\:ement, (f) they should not have suffered loss of any body
should have n?jlf ’;I;g same should be submitted to the Regional Office, MoEF& CC/
Em;mlﬁly along with dgt_g‘j’]s %‘hﬂzegehgfggng conzpensation paid to workers having
indications. “ Y ,,,,,\“ O e
The Projc Proonen sl S 3 Personas] itk in dusy aras should wear
protective respiratory deyices.and thiey should also ?R?gvidi‘\i with adequate training and
information on safety and health aspects N
Project Proponent shallf' make' pr

construct labor camps w1 1de” (company" owned, la
infrastructure/ facilities like' fuel for: cooking, mobile toilets,i mobile STP, safe drinking
water, medical health care’ creche for kids' ctc, The houSing may be provided in the form of
temporary structures jwhich:"can Qe:_;gigié:{fcq',.aﬁcpfghﬁ completion of the project related
infrastructure. The d mﬁg‘sugj‘ waste water should be treated| with STP in order to avoid
contamination of wnderground Water:, * F s Vo &K

The activities progps:edg%g\g,_ on plan prepared for addressing ths"‘lssues raised during the

Public Hearjng shall ﬁb’e completed as per the budgetary proyisions mentioned in the Action

gan azlll:H within tgc stipulated time frame; The Status Report, o1 implementation of Action
an shall be submitteg-to “&é"’ébncbtjriéﬂiRegiEmal ‘Office’ ol the Ministry along with

District Administration, ~ /3, ., A T P try along

Miscellaneous: g

conventional X-Ray

iteria (17
must meet ILO chall it

T 3

! ho suf;tig,L for workers/labors or shall
ey N, ¥ . A
any’.owned land) with necessary basic

(o,

e Proj i
Toject Pmpotr_lent shall submit Six monthly compliance reports on the status of the

) : t(};;ﬁ stipulated envrropmental safeguards to the MOEFCC & its

a ce, Central Pollution Control Board and State Pollution Control

\ —

J.I:.E?ﬁ- :Ignagement Cell’ with sujtable qualified manpower should be
e ;éxmr Executive. The Senior Executive shall directly report
W e €quate number of qualified Environmental Scientists and

© “Ppointed and submit a report to RO, MoEF& 0O/ SEIA AT

2ot 47

_2{300.‘; s
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&

SPCB.

v. The MoEF& CC/ SEIAA/ SPCB shall randomly monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the MoEF& CC/
SEIAA/ SPCB officer(s) by furnishing the requisite data / information / monitoring reports.

vi. Project Proponent shall keep the funds earmarked for environmental protection measures in
a separate account and refrain from diverting the same for other purposes. The Year wise
expenditure of such funds should be reported to the MoEF& CC/ SEIAA/ SPCB and its
concerned Regional Office.

Additional conditions recommended in view of OM dated 08.08.2019 of the MoEF& CC
(applicable where the project falls within a distance of 10 Km from the boundary of

National Park/ Wildlife Sanctuary and outside notified ESZ):

1. The mining activity should be carried out in a manner so that the water regime/system of
the sanctuary is not disturbed. The mining act:,ylty should not adversely affect any existing
water course, water body, catch{g}entzs'tg,{'];hg'BP shall while carrying out mining activity
ensure compliance of the proVisions, of.Air: (Pre.y,ggutlon and Control of Pollution) Act 1981,
Water (Prevention md&Qﬂkglaofgggéégggg% A _974;311@ tl::e Environment (Protection)
Act, 1986 so that the W1l,d11fe in "a;i_ggli’s-‘iiot,;" ? ely ?affected.

2.  The processes like blastin 'g, g excava ansport: ang haulage resulting into noise,
should be carried out i §u an manner, 50 thet sucacnvm  do not disturb wild animals

and birds particularly unng sunset to su%nse The levg'of noise should be kept within the
permissible limits. & A b ' Li

‘{f P _-: b
3. The mining activity s! quld%ot crézale any.| obslaci‘e i tge yvay:
H" P
and adversely affec jwildhfe comdors% ﬁ F /
4.  The mineral wast shppld be dumped‘onlyzalgxthe gesn ated places only and such
waste dumps shouftixbe reclmmed m i‘"ord 'EZ\};; Jhe ondmons of the mining plan/
consent issued by the‘fl*{{SPCB un nd Air act! !t:"
5. The PP shall cooperate w1th‘= lh

free movement of wildlife

J

cemed=D P"ﬂ’ Wr[dhfe in their efforts towards
protection and conservation 6f wflldhfe“‘i‘n"%he Sanctum-yf Park.

6. The PP shall ensure that the mnspmi'eriand_labor employed by him should not damage
flora and fauna in the ESZ and the Wildlife Sanctuary/ National Park.

Specific Conditions applieable, in the cases of violation in _terms of the Notification dated
14.3.2017 and 8.3.2018 and OMs dated 30.5.2018, 4.7.2018 of the MoEF&CC :

1. The PP shall give an undertaking by way of affidavit to comply with all the statutory
requirements and judgment of the Hon’ble Supreme Court dated 02.08.2017 in the matter
of Writ Petition (Civil) No. 114 of 2014, Common Cause V/s Union of India & others
before grant of ToR/EC. The undertaking inter-alia include commitment of the PP not to be
repeat any such violation in future,

2. In case of violation of above undertaking/ affidavit, the TOR/EC shall be liable to be
terminated forthwith.

3.  The environmental clearance will not be operational, till such time the Project Proponent
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, Court
complies with all the statutory requirements and judgment of the Hon’ble Supreme

dated 02.08.2017 in the matter of Writ Petition (Civil) No. 114 of 2014, Common Cause
V/s Union of India & others.

The department of Mines & Geology shall ensure that the mining operations shall not
commence till the entire compensation levied, if any, for illegal mining, is paid, by the
Project Proponent through the Department of Mines and Geology, in strict compliance of
the judgment of the Hon’ble Supreme Court dated 02.08.2017 in the matter of Writ Petition
(Civil) No. 114 of 2014, Common Cause V/s Union of India & others.

GENERAL CONDITIONS

1.

That the grant of this E.C. is issued from the environmental angle only, and does not
absolve the project Proponent from the other statutory obligations prescribed under any
other law or any other instrument in force, The sole and complete responsibility, to comply
with the conditions laid down.in alk:pther Jaws;for.the time-being in force, rests with the
industry / unit / project Proponent. é_lf}y,g"ﬁpgg; a&ﬁfg;s_tfn?ﬁ‘is environmental clearance shall
lie with the National Green Tribunal, if preferre Y"wgﬂgi@:é';‘ggdod of 30 days as prescribed
under section 16 of the'National Green Tribunal Act; 2010.
No further expansion o’fgqg@iﬁéaﬁﬁn’éﬁin the project'shall be carried out without prior
approval of the SEIAA/Ministry of Enviroamient 5@1&‘01’?&%555 the case may be. In case of
deviations or alterations g:ltyh& pro;cctp‘”‘go@al from those ‘submitted to this Authority for
clearance, a fresh reférer,i:c;_c"_gi'_shall_;b' madé to thé Iﬂk_‘lghoﬁ;__ty" to assess the adequacy of
conditions imposed and to i‘add ad ._geq{viioxﬁ% ' F‘t_z}ljgr‘gjtéé:tion measures required, if
any. § 51:‘ P g.{ ', -.3‘_'1]‘\ ! 1

The implementation ﬁ the gi{pj%; Vis-ayis, Snvuonmc%ftal .,_:_ag:'tia%n plans shall be monitored
by MoEF Regiongloé ce at! L‘t_;clmo\__\'r‘f?'ﬁ-RSPQ_@};@}:_gpl@!} #SEIAA, Department of
Environment, Govi ' 'lltnjgé;'pffg;'e.évsix monthly compliance

iy -«—_\f},..‘%_-w b

erment ¢ fRajasthan, Jaipur ¢
status report shall bé%fb‘nkt%é“ to mo it genciesy @ ¢

The EC is liable to Bexejected, in case it is found tha,the PP has deliberately concealed
and furnished false and{mislcading information”or data.which is material to screening or
scoping or appraisal or decision on thie-application for EC:

The project authorities shall “ir'l_foi"gngtl}e‘; oEE, Regional Office at Lucknow / RSPCB /
CPCB / SEIAA, Department of Environment, Government of Rajasthan, Jaipur and the
date of financial closure and final approval of the project by the concerned authorities and
the date of start of the project.

Officials from the Department of Environment, Government of Rajasthan, Jaipur/ Regional
Office of MoEF, Lucknow, RSPCB who would be monitoring the implementation of
Environmental safeguards should be given full cooperation, facilities and documents/data
by the project Proponents during their inspection. A complete set of all the documents
submitted to SEIAA should be forwarded to the CCF, Regional Office of MoEF, Lucknow
/ SEIAA, Department of Environment, Government of Rajasthan, Jaipur / RSPCB.

The Authority reserves the right to add additional safeguard measures subsequently, if
found necessary, and to take action including revoking of the environment clearance under
the provision of the Environment (Protection) Act, 1986, to ensure effective
implementation of the suggested safeguard measures in a time bound and satisfactory
manner.
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10.

11.

12.

14.

15.

16.

E&E’gcﬁi’t Proponent s!:ould advertise in at least two local Newspapers widely circulated
s beeng on, 0‘;!& of w'hlch shall be in the vemaculal: language informing that the project
ik accorded etmronmen.tal Clearance and copies of clearance letters are available
1th the Rajasthan State Pollution Contro] Board and may also be seen on the website of
the RSPCB. The advertisement should be made within 7 days from the day of issue of the
clearance letter and a copy of the same should be forwarded to the Regional Office of
?’I.OEF at Lucknow/Department of Ecology and Environment, Government of Rajasthan,
aipur,
The above condition shall be enforced among others under the provisions of water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments and rules.
The PP shall obtain prior clearance form forestry and wild Life angle including clearance
from standing committee of National Board of Wild Life (if applicable). It is further
categorically stated that grant of EC.doesino f"gge_ssary imply that Forestry and Wild Life
clearance shall be granted _t;if--ﬂi’éip?ojéc%-*anii ‘thaf“propgsals for forestry and wild Life
clearance will be consideréd’ by, _mg&gﬁ&gy@ﬁgﬁq on their merits and decision
taken. The investment made inthe pl‘é‘lng’c;t&lgh any Q%dx@kgGy granted, in anticipation of
clearance form Forestry.and Wild Life angle'shall beentirgly at the cost risk of the PP and
MOEF/SEIAA shall not be re: 0ns1blc;_nl.}mreg ard.in any manner.
The SEIAA, Rajasthan/may revoke or suspend tjﬁ;é‘élcar‘atn%ca;if' implementation of any of
the above conditions ig ncqﬁr'lsaﬁéfactorx_‘___@:%’ P | ‘gé
Main haulage road should be-provid _"‘;‘-"’\agithﬁl pggyané;}_t:_gé%b@spﬁnklers and other roads
should be regularly wetted with water tankers. ifted withgprinklers. The material transfer
points should invariabl be provided with Bag féllgg'lgg'an”@;olx}fdrx fogging system. In case of
Belt- conveyors fqg}lib;eﬁ_’!}g system should be fully 'ggy%‘egit%{agojd air borne dust; Use of
effective sprinkler.system to suppress. fugitive'dust on "al_iIJ.-igads;and other transport roads
Shau be ensured- l’{;x Ha,* i i adt > aj ,“:w.,,_
Periodic monitoring -6f ambient air qualit shall,be' carriéd out for PM10, PM2.5, SPM,
S02 and NOx monitoring. Location of th m{uii 6) shall be decided based on
the meteorological data, »’i&gqgfépﬁc features*and ‘epvironmentally and ecologically
sensitive targets and frequency?of monitoringishalitbe decided in consultation with the
Rajasthan State pollution Control* Board! (RPCBY. Six monthly reports of the data so
collected shall be regularly submitted to the RPCB/CPCB including the MoEF, Regional
office, Lucknow. '
Personnel working in dusty areas shall wear protective respiratory devices they shall also
be provided with adequate training and information on safety and health aspects.
The ambient noise level should confirm to the standards prescribed under E (P) A Rules,
1986 viz 75 dB (A) during day time and 70 dB (A) during night time.
The PP shall submit an environmental statement for the financial year ending 31st March
in Form-V as prescribed under the environment (Protection) Rules, 1986, as amended
subsequently on or before the 30% day of September every year, to the Rajasthan State
Pollution Control Board/SEIAA and shall also be put on the website of the company along
with the status of compliance of environmental clearance conditions and shall also be sent
to the Lucknow Regional offices of MoEF/SEIAA by e-mail as well as hard copy duly
signed by competent person of company.
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17. Tl_le_ Mining Department will ensure that while executing the mining Lease/Lol, if the
mining lease forms a cluster of total area of more than 5.0 ha, in accordance with EIA
notification dated 15.01.2016 and 01.07.2016, then such mining lease will be executed /
registered only after public hearing has taken place for the entire cluster and there has been
EI)}/EMP study of the whole cluster. The Mining Department will further ensure that
rewsed‘ E.C is also obtained by such mining lease holder (s) in the cluster.

18. Tl_le' Mining lease holder shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to his mining activities
and restored the land to a condition which is fit for growth of fodder, flora, fauna etc.

19. This EC is being issued on the condition that the applied area is at a distance of more than
;0 meItres from the boundary of the closest forest area as stated by project proponent in

orm L

SN . (PX. Upadhyay)
J‘"’i"k“.l‘ ¢ . S '._ Tke"r&,é\.jp\ Member swetary,
’/' fd iihk .-'&:.{i- -a"‘}L SE].AA, Rajasthall
: B

No. F1 (4)/SEIAA/SEAC-Raj/Secti/P:

2
Ao
Copy to following for inform ﬁo:f\l’ and necessar :

( .‘ﬁ*“.;_f]gﬁipur, Dated:

action:y @k b 3

1.  Deputy Director, Inte ledig%g{{inal2.6fﬁéggﬁi%mmMini&ﬁ-..of:fﬁgﬁmnment, Forest & Climate

Change, Govt. of Indiz, A- 209 & ARAN%’.Q BH,AW, y@anna Gandhi Road, Jhalana
i\ ¥ 1h £ 4

b

Institutional Arca, Jaipur304002 (Raj: Y L
2. Principal Secretary, Environment Department; Rajasthan; Jaipyr. i
etdt) Chairmar} SEIAA; Room,No. 101,.Aravalli Bhawan, Jhalana
) o ]
m-No. 103" Aravalli Bhawan, Jhalana

#F o

3. Sh. Rajeeva Swarup, JAS (R
Institutional Area, Jaipurﬁ g

4. Dr. Suresh Chandra IFS?(
Institutional Area, Jaipur, "% -

5. Member Secretary, Rajasthan State.Polluti
action and to display this sanction on the web:

6. Member Secretary, SEAC Rajasthan. R
7.  Environment Management Plan - LDiij'sigrfi-iMEhIwﬁng" Cell, Environment, Forest & Climate

Change, Govt. of India, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003.
8.  Director, Department of Mine & Geology, Court Chorha, Udaipur.
9. LA, SEIAA, Jaipur with the direction to upload the copy of this Environment Clearance on the

website,

- o 1 . .
ontrol.-Board, Jaipur for information & necessary
ite of }l?ig‘-,Ra'_ith{zah Pollution Control Board, Jaipur.

M.S. SEIAA, (Rajasthan)
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et -| .

FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)

Report No. : 3364
Report On : 07/08/2024

| hereby certify that | Mr Rohit Meena, State Board Analyst duly appointed under sub Section(2) of
Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on the 06/08/2024

from ASHVINI KUMAR BENIWAL, JSO, Alwar ,RSPCB Alwar a sample of Ambient Air Quality
of M/S Jhirkeshwar Mahadev Pvt. Ltd. , Plant - Stone Crusher [115195] ,ML No 31/2020, Khasra
No 1551/971, Near Village- Nayabas, , City- Nayabas Tehsll- Ramgarh , District- Alwar M.L No-
ML No. 31/2020 (Ref. No. 20201000029867) Collected from Fugitive Emission Monitoring
approx. 08 meter away from Source (vibratory screen). Latitude-27.530396, Longitude-
76.837556 Collected on 05/08/2024. The Sample was in a condition fit for analysis as reported

below :-

| further certify that | have analyzed the aforementioned sample on 07/08/2024 and declare the

result of the analysis to be as below :-

S. No. Parameters Result
S Parti M
1 uspended Particulate Matter 562
pg/ma

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 07/08/2024

Digitally signed b’y

Mr Rohit Meena
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996

fohit Meena

Date: 2024488 OFfN®

:55:43 IST




FORM - X

A-Ym)tywﬁ')%-

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

Report No. : 3365
Report On : 07/08/2024

(See Rule - 10)

| hereby certify that | Mr Rohit Meena, State Board Analyst duly appointed under sub Section(2) of
Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on the 06/08/2024

from ASHVINI KUMAR BENIWAL, JSO, Alwar ,RSPCB Alwar a sample of Ambient Air Quality
of M/S Shri Babulal Meena , Plant -, , City- Nayabas Sainthll Tehsil- Ramgarh , District- Alwar
M.L No- ML No. 39/2021 (Ref No. 20211000040114) Collected from Ambient Air Quality
Monitoring in mining lease area. Latitude-27.530292, Longitude-76.836835 Collected on
05/08/2024. The Sample was in a condition fit for analysis as reported below :-
| further certify that | have analyzed the aforementioned sample on 07/08/2024 and declare the
result of the analysis to be as below :-

S. No. Parameters Result
1 Nitrogen Dioxide as NO2 ug/M3 |13.20
2 Particulate Matter (PM10) 78
ug/m3
3 Sulphur Dioxide as SO2 ug/m3 |4.40

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 07/08/2024

Mr Rohit Meena

BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Alwar
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996

Digitally signed i
Date: 2024488 Q48
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OA Number 116/2024 Giriraj Prasad V/s Rajasthan State and Ors.
ORIGINAL APPLICATION UNDER SECTION 14 AND 15 READ WITH SECTION 18 OF THE NATION
GREEN TRIBUNAL ACT, 2010
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(hereinafter referred to as the said minerals) situated, lying and being in or under the
lands which are referred to hereinafter and subject of other provisions of this lease.

(2) The area of the said lands is as follows (hereinafter referred to as the said lands or the
leased area).

(3) The lesseeflessees shall hold the premises hereby granted and demised from the
«date of registration for period of ----=mm===n==7" years thence next ensuing.

\/ 2 Liberties, powers and privileges to be exercised and enjoyed by the lessees:

The following liberties, powers and privileges may be exercised and enjoyed by the I
lesseeflessees subject to the other provisions of this lease:

(D To enter upon land and search for, win, work etc.- Liberty and powers al all times
during the terms hereby demised to enter upon the said lands and to search for, mine,
bore, dig, drill for, win, work, dress, process, converl, carry away and dispose of the said

| minerals.

(2) “To sink, drive and make pits, shaft and inclines cte.- Liberty and powers for or in
connection with any of the purposes mentioned in this clause to sink, drive, make,
maintain and use in the said lands, and pits, shafts, inclines, drifts, levels, water-ways,

air-ways and other works and to use, maintain, deepen or extend any existing works of
the like nature in the said lands.

\/(3} To bring and use machinery and equipment- Liberty and power for or in connection with
any of the purposes mentioned in this clause to erect, construct, maintain and use on or
under the said lands any engines, machinery, plant, dressing fioors, furnaces, coke
ovens, brick kilns, workshops, store houses, Bungalows, godowns, sheds and other

Bi| buildings and other works and conveniences on the like nature on or under the said

lands.

(4) To use water from streams etc- Liberty and power for oF in connection with any of
the purposes mentioned in this clause but subject to the rights of any existing or future
lessees and with the written permission of the Collector to appropriate and use

water froni any stream, water COUISES, springs or other source in or upon the said lands
and to divert, step up of dam any such stream or water course and collect or
impound. Any such water and to make, construct and maintain any watercourse,
culverts drains or reservoirs but not so as to deprive any cultivated land, villages,
buildings or watering places for a livestock of a reasonable supply of water as
before accustomed nor in any way to foul of pollute any stream or spring provided
that the lessee/lessees shall not interfere with the navigation in any navigable stream mor
shall divert such stream without previous written permission of the government.

T

3 Restriction as to the exercise of the liberties etc.:

sl A e S £

The liberties, powers and privileges granted under clause 2 are subject to the following
restrictions and subject to the other provisions of this lease:-

St
Sl s R

(hH The mining operations within 45 meters of the public works etC.- The lessee shall not
carry on or allow to be carried on, any mining operations at any point within
distance of forty five meters from any railway line except under and in

accordance with the written permission of the railway administration concerned or
under or beneath any ropeway Of ropeway trestle or station except under and in
accordance with the written permission of the authority owning the ropeway oOr from
any public roads (excluding mines approach road/village roads), reservoir, canal,
other public place, buildings or pillars of railway and road bridge or inhabited site
except with the previous permission of the Collector or any other officer authorised
by the State or Central Government and otherwise then in accordance with such
instructions, restrictions and conditions either general or specific as may be attached
to such permissions. The said distance of forty five meters shall be measured in
the case of public roads (excluding - mines approach road/village roads), railway,
reservoir or canal horizontally from:- the outer toe of the bank or the outer edge of the
cutting as the case may be and in case of a building horizontally from the plinth thereof.
The lessee shall not, in the case of mines approach road/village roads (including any
track shown in'the revenue record as village road), allow any working to be carried on

. within a distance of ten meters of the outer edge of the cutting except with the previous
permission of the Collector or any other officer duly authorized by the State/Central
Government in this behalf and -otherwise than in accordance with such directions.
restrictions and additions, either general or special, which may be attached to such
permission. : '

(2) Permission for surface 'nperation in a land -not, already in use- Before using for
surface operation and land which has not already been used for such operations. The




lesseeflessees shall give to the Collector of the District one calendar month previous
notice in writing specifying the situation and the extent of the land proposed to be so
used and the purpose for which the same is required, and the said land shall not be so
used if objection is issued by the Collector within one month after receipt by him of
such notice unless the objection so stated shall on reference to the Government be a
mulled or waived.

4 The lessee/lessees hereby covenants with the Government as following: ™

(1)

4)

(5) -

(6)

Covenants in accordance with the Rajasthan Minor Mineral Concession Rules, 2017.
The lessee/lessees shall pay royalty on the quantity of the said mineral dispatched
from or consumed within the leased area at the rates specified in Schedule-11
appended to the Rajasthan Minor Mineral Concession Rules, 2017:

Provided that the said rates shall be liable to be revised by the Government and
such revision shall apply to this lease subject to the condition that the enhancement in
the rate of royalty shall not be made more than once during any period of three years.

Surface rent and other payments-

(a) The lessee shall pay premium amount as specified in the Rajasthan Minor
Mineral Concession Rules, 2017.

(b) The lessee/lessees shall pay for the surface area used by him/them (for the
purpose of mining) surface rent equal to the land revenue payable under the
Rajasthan Land Revenue Act, 1956 or any other law in force to the Land
Revenue Department of State.

(c) The lessee shall, in addition to royalty, pay to the District Mineral Foundation
Trust as per the rates specified in the District Mineral Foundation Trust

Rules, 2016, as amended from time to time '[and the Rajasthan State Mineral
Exploration Trust fund as per rates specified in the Rajasthan State Mineral

Exploration Trust Rules, 2020, as amended from time to time] .

Dead Rent-The lessee/lessees shall also pay for every year, “[the annual dead rent in
advance equated quarterly installments] as determined, from time to time:

Provided that the lessee/lessees shall be liable to-pay the dead rent or royalty in
respect of each mineral, which ever be higher but not both,

*[Provided further that where mining lease is granted with the condition that the
lessee shall commence mining operations after obtaining environment clearance, in such
case dead rent shall be payable after commencenient of mining operations or one year
from the date of registration of lease deed, whichever is earlier. ] '

Rate and payment of dead rent etc.- Subject to the provisions of sub-clause (3) above as
from the day of the registration of the leage, the lessee/lessees shall pay to the
Government  for each year the minimum annual royalty as ‘“deal rent” of
Rs. oo in the office of the Mining Engineer/Assistant Mining Engineer subject
as aforesaid. This provision will also apply to the payment of royalty, District

Mineral “[ Foundation Trust fund and Rajasthan State Mineral Exploration Trust fund]
or any other charges. Surface rent will be deposited with the Revenue Department.

Revised security, performance security and financial assurance- The lessee shall
pay difference amount of security and performance security as per revised dead rent.
The lessee shall also pay difference amount of financial assurance if area used for
mining and allied activities increases.

Dump removal charges- The lessee/lessees shall pay such amount per year or part
thereof to the Government for ecological restoration of mines and quarries in the said
area at such time and such rate as may be fixed by the Government, from time to time.

To pay compensation for damage and indemnify the Government- The lessee/lessees
shall make and pay such reasonable satisfaction and compensation for all damage,
injury or disturbance which may be done by him/them in exercise of the powers
granted by the lease and shall indemnify the Government against all claims which may
be made by third parties in respect of such damage, injury or disturbance.

! Inserted vide notification dated F.12(47)Mines/Gr./2016 15-09-2020
? substituted vide notification dated F.14(9)Mines/Gr.11/2015-Pt.11 20-6-2017
Y inserted vide notification dated F.14(1)Mines/Gr.11/2022-Pt.II 16-08.2022

4 Inserted vide notification dated F.12(47)Mii:»s/Gr.1/2016 15-09-2020
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compensation or to account to the lessee or licencee in respect
thereof;
(xxii) A mining lease or licence may contain such other conditions
as the (overnment may deem necessary in regard to the folowing,
namely:-
(a) compensation for damage to land in respect of which the
lease or licence has been granted:
(b)  restrictions regarding felling of trees on unoccupied and
unreserved Government land;
(¢)  the restriction of surface operations in any area prohibited by any
authority;
(d)  the entering and working in a reserved or protected forest;
(e}  the securing of pits and shafts;
()  the power to take possession of the plant, machinery, premises and mines
in the event of war or emergency; and
(g)  filing of civil suits or petitions relating to disputes arising out of the area
under lease or licence;
f,(m‘-“fﬁiii) Subject to the conditions mentioned in this rule, the lessee or licencee
e shall, with respect to the land leased or licenced to him, have the right
% for the purpose of mifling ¢ “operations on that land,— - T

N _a‘j\»*;'.i‘y"' s (a) to work the mines; e

& ff (b)  to sink pits and shafts and construct roads;
O\ \Mm("fﬁ' to erect building, plant and machinery;

A (d)  to quarry and obtain building and road materials and make bricks:

(e) to use water; _

to use land for stacking purpose: and
(¢) to do any other thing specified in the lease or licence;

(xxiv) If the lessee or licencee holding a mining lease or licence, is
convicted of illegal mining and there are no interim orders of any
court of law suspending the operation of the order of such conviction
in appeals pending against such conviction in any court of law, the
Government may, without prejudice to any other proceedings that
may be taken under the Act or the rules made thereunder, after giving
such lessee or licencee an opportunity of being heard and for reasons
to be recorded in writing and communicated to the lessee or licencee,
terminate such mining ]casc or ilcence and forf(:lt whole or part of

the security; and e R S "
M-@.m»&ﬁﬂﬂm -

i (xwﬁ"“Thc Mining Engineer or Assistant Mining Engineer concerned
L may, by an order in writing prohibit mining in whole or part of the
lease or licence area, if in his opinion such operation is likely to
_Cause premature c lapse of any part of the workmgs or othelwrse
endanger the mine or quarry or the safety of persons emp'loyed
therein, or there is danger as regards to outbreak of fire or flooding

or such operations may cause damage to any property:

S b b

Provided that Mining Engineer or Assistant Mining Engineer
concerned shall obtain prior approval or post facto approval
L}}jjﬂ}mwmﬁﬁ%nmwgﬂgh depending upon” emergency, from

Superintending Mining Engineer concerned regarding instructions for
prohibition of mining operation an? mining in such area shall only be
resumed with prior written approval of Superintending Mining
Engineer concerned.

2 9 9 08 0 0OVOIYVO N EF I TPV EEERIEEDVDEREO IO E
S
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(2)  Every mining lease shall be subject to the following additional conditions:-
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REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD

D-Block, Ambedkar Nagar, Alwar-301001

E mail- ro.alwar@gmail.com

Website

www.environment.rajasthan.gov.in
INSPECTION REPORT

(Under Section 23 of the Water Act 1974, Under Section 24 of the Air Act 1981 and Under Section
10 of EP Act 1986)

1 | Name of the industry .- M/s Jhirkeshwar Mahadev Pvt. Ltd.
Address of the industry .- ML No. 31/2020, Khasra no.- 1551/971, Near Village.-
Nayabas, Tehsil.-Ramgarh, District.- Alwar
E-mail.- -
) Mobile - 9812344200
{ Date of inspection .- 12/10/2023
Name and designation of the person | Shri Anil Goyal, Authorized Signatory
contacted -~
4 | Date of commencement of production .~ Yet to commission
5 | Type of indusiry -~ Stone Crushing Unit
| 6 | Nature of industry .- Air
"7 | size of industry - Large/Medium/Small | Small
8 |Category of Industry .- Red/Orange | Orange
|Green(others)
9 | Status of Operational .- operational/mon- | Yet to commission
operational/closed/any  other-If  non-
operational reason and period of non-
? operational
10 | List of partners/directors/proprietor with addresses.-
e Shri Vinay Kumar Khandelwal S/o Shri Govind Prasad Rfo Main Market, Chopada Bajar.
Ramgarh, Alwar- 301026
e Shri Sanjay Sjo Shri Dal Chand Jain Rjo 154, W. No. 12, Firojpur Jhirka, Mewat, Haryana-
122104
11 | Status of consent under the Water Act’1974 and Air Act’1981.- Consent to Establish under Air
Act’1981 has been accorded to this stone crusher vide this Office letter no. F(Tech)/Alwar (Ramgarh)
/6745(1)/2021-2022/1824-1825 dated 24/03/2022 for capacity @ 1,350,000 Ton/Annum. This
consent is valid up to 31/01/2027.
Proponent has now submitted online application for renewal Consent to Operate under Air Act’81
with consent fee of Rs 1000+37500 deposited for Capital investment, in fixed assets, for this facility
has been mentioned as Rs 144.72 lac.
12 | Status of authorization under HWM Rules | Not applicable
13 | Name of raw material with quantity (per | Masonry Stone
day or per month or annum) -

A
%%’




—

14

[Name of products(s) and by-products
manufactured with quantity (per day or
month or annum)

Stone Grit & Dust. 1,350,000 Ton/Annum

Meter reading (if meter provided)

15 | Details of plant & machinery .- Grizzly, One Jaw Crusher, conc crusher, screens
16 | Water related .- X

Source of water Tanker supply

Status of metering arrangement on sources | Not applicable

various processfuse

spraying and domestic usage

Water consumption process/use wise

Spraying .- 6 KLD
Domestic.- 0.4 KLD

17

Waste water generation(stream wise) per
day .-

Spraying.- Nil
Domestic.- 0.36 KLD

18

Whether the industry is connected with
CETP or has provided Effluent Treatment
Plant or treatment not required

Not applicable

19

Discharge of waste water (per day)

Domestic.- 0.36 KLD

Movement is as under .-

structure.

stockpiles.

20 | Point of discharge/disposal of waste water | Domestic:- Septic Tank and soak pit
and ultimate receiving body. adequacy of
disposal
21 | Details of air pollution -
Process Stacks- Not applicable
B | Flue gases stacks- Not applicable
C | Source of fugitive emission and measure taken fo control, if any with details & adequacy.
Status of air pollution control measures as prescribed under Environment (Protection) Act’1986 with

grizzly, Jaw Crusher, cone crusher, Vibratory Screen, Material handling, Transfer Points, Vehicular

e Water spraying arrangements has been provided at inlet and outlet of jaw crusher.
e Water spraying arrangement has been provided at inlet and outlet of cone crusher.
Inlet and outlet of secondary crushers (cone crusher) have been covered with rigid tin sheet.
Vibratory screens have been covered with tin sheet.

e Water sprayers have been installed at the feeding and outlet areas of vibratory screens.
e The transfer points to conveyors have been enclosed or placed within a totally enclosed

Water spraying system has been installed at belt conveyors.
Water storage facility of 6000 liters at stone crusher site has been provided.
Metalic chute have been provided for free falling transfer points from dust conveyors to

e Wind breaking walls has been provided between stock piles.
Compacted road has been constructed within crusher premises for dust suppressiond \ \




e Sign board showi.ng the name, address
¢ For demarcation of crusher premises,

and capacity of the sﬁénc crusher has been provided.
tin shed boundary wall has been provided all around

stone crusher premises,

Details of incinerator Not applicable
E | Details of D. G. Set

S. | Ratingof D.G. Set | Status of Acoustic Adequacy of stack | Whether adequate and safe

No enclosure and acoustic | infrastructural monitoring

enclosure facility provided or not?
Not applicable _
F | Source of foul odour and measures taken to Not applicable
| control, if any

22 | Fly ash management with all details, if Not applicable

applicable

{( %3 | Details about Hazardous Waste Management | Not applicable

24 | Electric service number Meter 8. No. 5076640
25 | Water service number Not applicable
26 | Other relevant information regarding the industry, including complaints.-

(a) During inspection stone crusher was found non-operational.

(b) Crusher has Jaipur Vidhyut Vitran Nigan Limited connection for power/electricity supply. No D.
G. Set was found in the premises as source of power/electricity supply to the crusher.

(c) Housekeeping in all around crusher premises was found satisfactory.

(d) Plantation has been carried out as per prescribed guidelines of Board. Approx 25 plants/trees
were found within premises around the premiscs. Some saplings plants were also observed
within premises.

27 | Details of water/waste water sample collected Not applicable
. during inspection
-8 | Details of air/emission sample collected during | Not collected during inspection
inspection
29 | Compliance of CTE/CTO/Authorization As mentioned in report
[Registration/ Undertaking/ Bank Guarantee if
any, EC-conditions, if applicable .-
30 | Cess verification Not applicable
31 | Specific non-compliance if any, observed | -
during inspection
Pa Meena
JEE. RO Alwar
CS.

ENen

Deependra Jharwal
Regional Officer
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RATASTHAN stage FORM-X Annexure- 22

bl POLLUTION CONTROL BOARD
OF THE STATE BOARD ANALYST
(See Rule - 10)

. 2992 Final Report
- 08/01/2024
I hefeby Cem?tl:};agrn(‘l;;rRohlt' Meena, State Board Analyst duly appointad under su
Section 29 © | KUMAR ;E:lm:]‘& Control of Pollution) Act, 1981 received on the 04/01/2024
from ASHY.  war Mahadev Pvt, Lt JSO, Alwar ,RSPCB Alwar a sample of Ambient Air Quality
of M/S JhirKes e N vt. Ltd. , Plant - Stone Crusher [115195] ,ML No 31/2020, Khasra No
1551/971, Near Vi1 2082061033!31138, , City- Nayabas Tehsil- Ramgarh Dist;ict- Alwar M L:No. ML No
31/2020 (Ref. No- 00029867) Collected from Fugitive Emission Monitorin apl.)rox 08 meter
away from source (cone crusher) Latitude-27.531218, Longitude-76.837899 Colleﬁted on 64;‘01}2024.

The Sample was in 2 condition fit for analysis as reported below :-

I further certify that I have analyzed the aforementioned sample on 08/01/2024 and declare the result of the

Report No.

Report On
b Section(2) of

analysis to be as below :-
Parameters et
11}
1 Suspended Particulate Matter pg/ms3 567 J
The condition of the seals, fastening and container on receipt :
Signed This On 08/01/2024 ipt was as follows : Intact
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Alwar

D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996
Fax: 0144-2372996




RSPCB Alwar, following Stone crushers were inspecte
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Survey report

111 of CAQM and directions received from the Regional Officer,

In compliance of GRAP stage
d by undersigned board officials during survey on

16/01/2024.

|

M/s Mahadeva Stone Crushers (Unit 1D 11213):
Address: N/v Lalawandi, Tehsil: Ramgarh, Alwar
Name of representative along with designation: Mr.
Operational status: Closed

Status of Pollution Control measures:
i) Adequacy of water spraying: No permanent water spraying was found on dust conveyor.

i) Boundary wall: Boundary wall was found damaged near final goods storage area.
iii) Wind Breaking Wall: One wind breaking wall was found damaged

iv) Green belt along the periphery/Plantation: Provided '

v) Capacity of water storage facility: 5000 Itrs

vi) Sign board indicating name, address & consent details: Provided

Rajkumar, Supervisor (8005887696)

viij Covering:
o Jaw Crusher: Partially covered
o Secondary/Cone Crusher: Partially covered
e Screens/ Jharna: Partially covered

o Conveyor belts: Partially covered
Finhal product was found stored in nearby rented land for which industry has not obtained

viii)
prior consent. : i

. M/s Balaji Stone Company (Unit ID 17253):

Address: N/v Lalawandi, Tehsil: Ramgarh, Alwar
Name of representative along with designation: Mr. Bhupendra, Supervisor (9828277812)
Operationgl status: Closed (non-operational since last two months)

Status of Pollution Control measures:

i) Adequacy of water spraying: Inadequate.
ii) Boundary wall: Not provided

iii) Wind Breaking Wall: Not provided

iv) Green belt along the periphery/Plantation: Not provided

v) Capacity of water storage facility: 5000 ltrs S5 A e
vi) Sign board indicating name, address & consent details: Provided i\ g 1(3,(/

.
N

-

vii) Covering:
e Jaw Crusher: Partially covered



»  Secondary/Cone Crusher: Partially covered
o Screens/ Jharna: Partially covered
o Conveyor belts: Uncovered

-

Kl y
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3. M/s Shree Hari Stone Crits Pvt Ltd., (Unit ID- 47301):

Address: N'v Lalawandi, Tehsil: Ramgarh, Alwar

Name of representative along with designation: Mr. Aman, Kanta worker (6378219136)
Operational status: Closed . ¥ (
Status ot Pollution Control measures:

1) Adequacy of water spraying: Not provided on conveyers.

i) Boundary wall: Not provided.

iil) Wind Breaking Wall: Wind Breaking Wall was found damaged

iv) Green belt along the periphery/Plantation: Inadequate

v) Capacity of water storage facility: 5000 ltrs

vi) Sign board indicating name, address & consent details: Provided

vii) Covering:

e Jaw Crusher: Uncovered -
e Secondary/Cone Crusher: Partially covered
e Screens/ Jharna: Partially covered

e Conveyor belts: Uncovered

. M/s Mahaveera Stone Crushers (Unit ID- 81018):

Address: N/v Khohar, Tehsil: Ramgarh, Alwar

Name of representative along with designation: Mr. Pravez Aalam, Supervisor (7015614717)
Operational status: Closed -

Status of Pollution Control measures:

i) Adequacy of water spraying: Inadequate. ¢ \
ii) Boundary wall: Provided. W L
iii) Wind Breaking: Not provided - Pz

iv) Adequacy of Green belt along the periphery/Plantation: Inadequate



v) Capacity of water storage facility: 2000 ltrs
vi) Sign board indicating name, address & consent details; Not provided
vii) Covering:
e Jaw Crusher: Partially covered
Secondary/Cone Crusher: Partially covered
Screens/ Jharna: Partially covered
Conveyor belts: Uncovered
viii)  Source of fresh water: Borewell and Tanker supply both

ix) Representative has failed to produce NOC of CGWA for ground water abstraction and water
meter also not provided with the borewell.

5. M/s Royal Alwar Stone Product Co. (Unit 1D 10697):
Address: N/v Garhi, Tehsil: Ramgarh, Alwar
Name of représentative along with designation: Mr. Veerendra, Supervisor (9982334004)
Operational status: Closed
Status of Pollution Control measures:
i) Adequacy of water spraying: Inadequate.
il) Boundary wall: Provided.
iii) Wind Breaking Wall: Wind breaking wall was found damaged
iv) Adequacy of Green belt along the periphery/Plantation: Adequate
v) Capacity of water storage facility: 6000 ltrs
vi) Sign board indicating name, address & consent details: Provided
vii) Covering:

o Jaw Crusher: Uncovered

e Secondary/Cone Crusher: Partially covered \ \}\ '
e Screens/ Jharna: Partially covered ST

o Conveyor belts: Uncovered




M/s Dau'Stone Crusher (Unit 1D- 17798):

Address: N v Neekach; Tehsil: Ramgarh, Alwar -

Name of representative along with designation: Mr. Vijay, Supervisor (9783752829)

Operational status: Closed

Srarus ot Poliurion Coitrol measures:

1) Adequacy of water spraying: Adequate. ;
ii) Boundary wall: Provided. «
ii1) Wind Breaking: Provided

iv) Adequacy of Green belt along the periphery/Plantation: Adequate

v) Capacity of water storage facility: 15000 ltrs .

vi) Sign board indicating name, address & consent details: Not provided

vii) Covering:

.

e Jaw Crusher: Uncovered

o Secondary/Csne Crusher/ Rula: Partially covered
e Screens/ Jharna: Partially covered

e Conveyor belts: Uncovered

viil)  Source of fresh water: Borewell.

ix) Représentative has failed to produce NOC of CGWA for ground water abstraction and water
meter also not provided with the borewell. »

M/s OM SHIVA GRIT UDHYOG (Unit ID 111254):
Address: Kh. No. 1348, 1349 and 1383, Village- Khalsa Nagar, Tehsil: Ramgarh, Alwar
Name of representative along with designation: Mr. Manoj, Supervisor (9625770075)

Operational status: Closed

| £\ \
Status of Pollution Control measures: \(\ \
i) Adequacy of water spraying: Inadequate. aJ

i1) Boundary wall: Not provided from one side of the tinit.
iii) Wind Breaking: Not providegl

P




o

iv) Adequacy of Green belt along the periphery/Plantgiion; Inadequate
v) Capacity of water storage facility: 1000 Itrs
vi) Sign board indicating name, address & consent details: Provided
vii) Covering:
o Jaw Crusher: Partially covered
» Secondary/Cone Crusher: Partially covered
e Screens/ Jharna: Covered
o Conveyor belts: Covered
viii)  Source of fresh water: Borewell and Tanker supply both.
ix) Representative has failed to produce NOC of CGWA for ground water abstraction and water

meter also not provided with the borewell.

A

8 M/s JHIRKESHWAR MAHADEYV STONE CRUSHER (Unit ID 115495) :
Address: ML no. 31/2020, Kh. no. 1551/971, Village- Nayabas, Tehsil: Ramgarh, Alwar
Name of representative along with designation: Mr Mangal Singh, Supervisor (9664168603)
Operational status: Closed >
Status of Pollution Control measures:
i) Adequacy of water spraying: Adequate.
ii) Boundary wall: Provided.
iii) Wind Breaking: Provided
iv) Adequacy of Green belt along the periphery/Plantation: Adequate
v) Capacity of water storage facility: 6000 Itrs
vi) Sign board indicating name, address & consent details: Provided

vii) Covering:
o Jaw Crusher: Covered
» Secondary/Cone Crusher: Covered
» Screens/ Jharna: Covered
s Conveyor belts: Covered
viii)  Source of fresh water: Tanker supply.

B




-

9. M/s Shree Hari Grit (P) Ltd (Unit 1D- 13231) :
Address: N/v Manki, Tehsil: Ramgarh, Alwar
Name of representative along with designation: Mr.
Operational status: Closed
Status of Pollution Control measures:

i) Adequacy of water spraying: Inadequate.

ii) Boundary wall: Provided.

iii) Wind Breaking: One wind breaking wall was found damaged

iv) Adequacy of Green belt along the periphery/Plantation: Inadequate
v) Capacity of water storage facility: 10000 ltrs

vi) Sign board indicating name, address & consent details: Provided

Sanjay Banerjee, Supervisor (9621026850)

vii) Covering:

o Jaw Crusher: Inadequately covered

o Secondary/Cone Crusher: Partially covered
e Screens/ Jharna: Partially covered

= o Conveyor belts: Uncovered (only dust conveyor was found covered). €

viii)  Source of fresh water: Borewell and Tanker supply both
ix) Representative has failed to produce NOC of CGWA for ground water abstraction and water ‘
meter also not p;ovided with the borewell.

: P T NaR g T
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10. M/s Shree Vinayak Stone Crusher (Unit ID- 35053):

Address:_l_\'!v Manki, Tehsil: Ramgarh, Alwar ' (
Name of representative along with designation: Mr. Jagbeer, Supervisor (9416577142)
Operational status: Closed
Status of Pollution Control measures: -
i) Adequacy of water spraying: Adequate.
ii) Boundary wall: Provided.
iti) Wind Breaking: One wind breaking wall was found damaged.
iv) Adequacy of Green belt along the periphery/Plantation: Inadequate
v) Capacity of water storage facility: 4000 ltrs
vi) Sign board indicating name, address & consent details: Provided
vii) Covering:

e Jaw Crusher: Covered '

* Secondary/Cone Crusher: Partially covered

® Screens/ Jharna: Partially covered

® Conveyor belts: Uncovered
viii)  Source of fresh water: Borewell and Tanker supply both i N
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ix) Representative has failed to produce NOC of CG WA for ground water abstraction and water

meter also not provided with the borewell.

-

M/s Shri Shiv Stone Crushing Mills (Unit ID- 31462):
Address: N/v Manki, Tehsil: Ramgarh, Alwar
Name of representative along with designation: Mr. Tej Singh,

Supervisor (9983 799447)

Operatiorial status: C losed

Sraus oFPollution Control measures:

i) Adequacy of water spraying: Adequate. .

iy Boundary wall: Provided.

iii) Wind Breaking: Provided

iv) Adequacy of Green belt along the periphery/Plantation: Inadequate
v) Capacity of water storage facility: 5000 ltrs

vi) Sign board indicating name, address & consent details: Provided

vii) Covering:
e Jaw Crusher: Partially covered
o Secondary/Cone Crusher: Partially covered
o Screens/Jharna: Partially covered
» Conveyor belts: Uncovered (Only dust conveyor was found covered)

Source of fresh water: Borewell and Tanker supply both
oduce NOC of CGWA for ground water abstraction and water

viii)
ix) Representative has failed to pr
meter also not provided with the borewell.

12. M/s Indo Global Infra Energy Ltd (Unit ID 14003):
Address: N/v Manki, Tehsil: Ramgarh, Alwar
Name of representative along with designation: Mr. Papp
Operational status: Closed A
Status of Pollution Control measures: N \\
s

u Rathore, Supervisor (6350015057)
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i) Adequacy of water spraying: Inadequate.
i) Boundary wall: Provided. . i _
:3) Wind Briaking: Provided with Screen and not pro,w.g]cd WII:II VSjte
iv) Adequacy of Green belt along the periphery/Plantation: Inadequi
v) Capacity of watef storage [acility: 2000 ltrs . _
vi) Sign board indicating name, address & consent detfuls: Provided
vii) Covering:

o Jaw Crusher: Partially covered

. o Secondary/Cone Crusher: Partially covered

o Screens/ Jharna: Partially covered

o Conveyor belts: Partially covered
viii)  Source of fresh water: Borewell and Tanker supply both
ix) Representative has failed to produce NOC of CGWA for ground water abstraction and watcr

meter also not provided with the borewell.

M/s Vardhan Grit Udyog (Unit 1ID- 109836):

Address: N/v Manki, Tehsil: Ramgarh, Alwar

Name of representative along with designation: Mr. Pappu Rathore, Supervisor (6350015057)
Operational status: Closed

Status of Pollution Control measures:

i) Adequacy of water spraying: Inadequate.

ii) Boundary wall: Provided.

iii) Wind Breaking Wall: Not provided ; ¢
iv) Adequacy of Green belt along the periphery/Plantation: Inadequate

v) Capacity of water storage facility: 4000 ltrs

vi) Sign board indicating name, address & consent details: Provided

vii) Covering:

» Jaw Crusher: Covered
» Secondary/Cone Crusher: Partially covered
® Screens/ Jharna: Partially covered
* VSI: Partially covered
* Conveyor belts: Covered :
viii)  Source of fresh water; Borewell and Tanker supply both
ix) Representative has failed to produce NOC of CGWA for ground water abstraction and water

meter also not provided with the borewell.
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“14. M/s Gold Corp Global Infy

aLLP (M/s KCC Buildeon p it ID- .
Address: Ny Manki, Tehsi]: Ramgarh, Alwar i URlLTD: 2206

Name of : . f .
© ol representative along with designation: Mr. Rakesh Gupta, Supervisor (9053032028)

Operationg] status: Closed
:S' tatus of Pollution Control measures:

1) Adequacy of water Ispmying: Adequate. B

. 1) Boundary wal|: Provided.

lii) Wind Breaking Wall: Provided

Iv) Adequacy of Green belt along the periphery/Plantation: Inadequate
V) Capacity of water storage facility: 10000 ltrs

vi) Sign board indicating name, address & consent details: Provided |
vii) Covering:

® Jaw Crusher (1 nos): Inadequately covered
® Secondary/Cone Crusher (2 nos): Partially covered
® Screens/ Jharna (2 nos): Partially covered
® VSI: Partially covered v e
{( ® Conveyor belts: Uncovered :
viii)  Source of fresh water: Borewel] and Tanker supply both
IX) Representative has failed to produce NOC of CGWA for ground water abstraction and water
meter also not provided with the borewell.

(Pavan Kumar Meena)
Jr Environmental Engineer,
Regional Office, RSPCB, Alwar

C/8:
S5V
(Deépendra Jharwal)
Regional Officer
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